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" particulars to bs examined

Is the appeal competent ?

a) Is the application in the

_ prescribed form 7

b) Is the appllcatlon in paper
book form ?

c) Have six complete sets of the
application heen fiked ?

~

a) Is the appeal in time ?

h) If not, by how many days it
is beyond time?

c) Has suffieient case for not
making the application in time,
been filed? )

Has the document of authorisatiory
Vakalatnama been filed 7

- Is the application accompanied by

8.0./Postal Order for Rs,50/-

Has. the .certified copy/copies
of the order(s) against which the
application is made been filed?

a) -Have the copies of the y
documents/relied upon by the
applicant and mentioned in the
application, been filed ? '

) Have the documents referred
to in (a) above duly attested
by a Gazetted QOfficer and
- numbered accordingly ?

c) Are the documents referred
to-in (a) above neatly typed
- in double sapce 7

Has the index of documents been
filed and pageing done properly ?

Have the chronologlcal details

of representatien made and the

out come of such representation
been indicated in the application?

Is the matter raised in the appli-
cation pending befare any court of
Law or any other Bench of Tribunal?
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Particularé to be Examined

11. . Arc the applicatiory/duplicate
copy/ sparc copiegs signed ?

12,  Arc oxtra COplOS of the applicatlou

with Annp vurcs filed ?
a) Identical with bhe Orlglnal 7
bY Defecctive 7

: c) 'uanting in AnncxJres

' N“Szmmmm,wPaEUSNUS;nm_uu“?
13, Have the file sizc envelopes
bearing full addresscs of the
rospondents been filed 7

. Aro the given address the
rcoistored addross Vi -

15,” Do the names of the parties

‘stated in thz copies tally wltH"
thoee indicated in the appli—
vation 7 -

16, Are tho uraﬁslations certified-
ta be ture or supported by an
AffldaVlt afflrmlng that they
are trug 7 ;

17, Aro the facts ofAthe case
mentioned in 1tem no, 6 of the'
appllcatlun ? :

‘a) Con01sex?
b) Undeor'distinct heads ?
) Numbered consectivoly @

d) - Typed in doublé space on one v‘
sido of the paper ?

18. Have the particulars for interim

order prayed for lndlcated with
reasaons ?

19" whuther all the. remodles havc
boan ﬂVH&UStOd :
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.gi"d o CENTRAL ADMINISTRAT IVE TRIBUNAL, LUCKNOW BENCH
LUCKNOW
0.a. No. 86 of 1989(L) «
5. ' R.S.Srivastava ' ' Applicant

veErsus.

The Comptroller & Auditor
General of India & others, : Respondents.,

Applicant-in person, _ |
Shri V.K.Chau¢hari Counsel for Respondenfs‘ﬁ

(Hon. Mr,Justice U.C.Srivastava, V.C.)

The applicant who retired as Accounts Officer

» . : from service, has filed this application praying that

the respondent No. 2 i.e. The Accountant General,
U.P.Audit-I Allahabad be directed to revise the orders

of élloWing 10% deputation allowance instead of 20%

5% % jaf,
from 7.9.82 to 31.12.85 4&nd 0% instead of 5% ¥

in the revised pay scale w.e,f. 1.1.1986 to 6,9.86
and the arrears for the above mentioned period may
also be paid conseguent on iésue of revised orders
anc that interest may also be paid to the applicant

on arrears due till to date.

2. The applicént was appéinted as Upper Division
Clefk in the bffice of respondent No. 2 in the year
1951, After passing the relevant examination, he

was appointed as Section Officer irfthe year 1962 and

‘was promoted as Accounts Officer in the year 1978
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in the pay scale of B 840-50-1000~EB=~50~-1200
which post a a result of the restructuring was
designated &s Audit Officer on 1.3.1984 and

the applicant was appointed as Audit Officer on

1,3.84, He was posted as Addl.Zonal Audit Officer
in Lucknow Zone Viée order dated 3,7,1978, The
applicant was selected for the post of. Accounts
Officer in U.P. Housing Development Board, Lucknow
w.e.f. 6.9.1982 said to have been under the tems
and conditions laid down inGovt. of India, Ministry
Finance O.M. No,F.10(24) F. 111/60 dated 4.5,1961
read with G.I. O.M.No. 19(24) B-11(B) dsted 27.1:70
as modified f£rom time to time vidé 0.0; A.G./jcmn,

I/11-144/K%/3778 dated 21.8.82 read with No.Sr,

DAG(A) C.K./21-134/185 dsted 23.9.1982. The applicant

selected for deputation when he was on field duty
in Barabanki and was relieved for deputation-on

6.9.1982 from there, though his Headguarters was

at Lucknow. After being relieved for deputation, he
was allowed deputation (duty)allowance at the rate

of 10% from 6.9.82 to 31.12,85 and 5% from 1.1,%6

"to 31,10.86,

3. Applicant’s grievance is that he i® entitled
. from 6.9.82 to 21.12.85
to 20% deputation allowance/on the ground that his
Allahabad and not
his Headquarter was at/Lucknow and at the rate of
10% with effect froml1.1.86 to 31,10.86, pleading
that his Headquarter wa5=éllahabad and not Lucknow
for all purpoées except T.A. Claim,The applicant made
representation to the departmént which was rejectéd.

After retiring from his service the applicant

" again made representation to the Comptroller and
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Auditor General of India which was rejected vide
letter dated 6.2.89,whereafrer the applicant has

approahced this Tribunal,

4, Applicant's plea is that inthe year 1962

Zonal audit system was intxﬁucé& to effect ecohomy
in expenditure andit was startéé at Lucknow in the
year 1962 and he was posted to Lucknow Audit Zone

as Additibnal Zonal Audit Officer, as mentioned above,
No D.A. and T.A. was allowe-d to him and it was
admissible only when he,visited‘thé placeé othe than
Lucknow .As per allégation, the.applicant was placed
at the disposal of U;P,H@usingignd Development Boaid
Lucknow on foreign servicé terms vide letter dated
21,8,82,The.appiicént was,qn(éuditlduty at Barabanki
from where he was felieved.on 6;9.82. According‘to |

phe applicant thé termm ‘'Headquarter' which was also
mentioned in-the;pQStingiorder. The Lucknow was the

zonal headquarter of the applicant and not Headquarter

5., According to the respondents, the Headguarter

of the applicaﬁt was at Lucknow fori.#atent ‘and a3}
purposes and the issue of orders from Allahabad

by the feSpondents as controlling authority and has

no relation with the spplicant. It has further beeﬁ\
stated that the deputatioﬁ(dutyb'allowance)is defined
in fundamentalvfulés and‘in case the applicant's
_Headquarterlnot been changed from Aliahabad to Lucknow,
he would have beén'ehtitled, due undér-the provisions

of SuPpiemeniary Rules onhié'transfer/ﬁosting as



Additional Zonal @udit Qfficer at Lucknow,

-

6. It is noticed that inthe appbintment.letter

, of the applicant it was mentioned that the applicant
vv§  | 5 is posted as Additional Zonal Audit Officer with Head-
quarters at Lucknow. On behalf of the applieant,

there appears to be no dispute that made much difference
with the meaning of ‘word 'Headguarter or Station' in
“this case, On béhalf_of the applicant it was condended

~ that though the dictionary meaning of Headquarter as

! "Quarters o¢ residence of a Commander in Chief of an Army-

Taﬁhéeplaéé'where a Commanaer‘s orders are issuved$
According to the appiicant there was no place at

- Lucknow which could.he.calied Headquarteyyand'the

% service record of the applicant wasvmaintainéd at

P ? Allahabad and the promotions orders were also issued
£rom Allahakbad and the Allahabad was taken as

{ ~ Headquarter.If the contention of the applicant is

accepted, there were two Headquarteré, one from where
_ posting orders were issued and one from where specified
i central. place of work within the zone of which he was
* to carry on his duties.According to the applicant it

was only headquarter of the zone and not more than

' that. There is no denial of the fact that Barabanki
was within the zone of Lucknow and the applicant was
- relieved to join at Lucknow itself. On behalf of the

applicant a reference has been made to rule 54 and 55 of

Civil Service Regulations Vol., I which reads as under:

"Rule 54: &s a gemeral rule and subject to any
special orxder to the contrary in particular
cases, the Headquarter of an of ficer on the
staff of a Government as service or @ Clerk in
Government Se certariat, are the Headquarters

for the time being of the Government to which

he is attached."”
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"Rule 553 The Headquarters of any other officer
areeither the station which has been declared

to be his Headguarters by the authority which
appbints him or in the absence of such declaration,

{ - ‘ the station wheﬁé_the records or his office are kept."

J Even in the defénce, on which reliance has been

| placed does not help the>appliCant which speaks

thus as a general rule and subject to any special
order to the contrary in particuiér cases, the
Headquarter will be for the time me being the
Headquarter of the governmeht to Which he is attached,
; Rule 55 provides thét the Headquarters of any other
officer are either the station which has been

declared to be his ﬁe@dquarter'by the authority

which appoints him or in the absence of such
| ? declaration, the station where the records are
: kept . Vide appointment letter it has been made
: clear that the heqdquarfer of the applicant will
be at Luckrow and on the second part of applicant's
; contention cannoﬁ:accepted that any such place
| ' where records are kept wiil be considered as Station,
B 'is no \
7. There/dfference betweenthe subsidiary rule
: 190 and 191Aof the Financial Hand Book, Vol. II
- aﬁdﬁﬁules 54 and 55 of Civil Service Regulations
ext racted above, the language of the both of them
: is same, on which reliance has beeémade. Reference
has also‘been made to F.R. 9(25), para 4.1,2

which reads as unders

"4.1.2.The term 'same station' for this

purpose will be determined with reference to the
I
' station where the person was on duty before

proceeding on dgputation/foreign service,

i ,
74 a | |
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When there is._ho-change in the ®headguarters
with reference to the last post held, the transfe
should be treated as within the same statibn

and when there is change in headduarters, it
would be treated as not in the same staﬁion.So
far as plaées falling within the same urban
agglomeration of t he 0ld headquarters are

concerned, they would be treated as transfer

within the same station."

G.I.Dept, of Per& Erg. U,O,No.2/3/86-Estt.

(P-II), dated the 10th April, 1986 to C &A.G.)

term

The said O.M.itself provides that the/same station

is to be determined with reference to station where

the pérson was on duty before proceeding on duty.

The applicant proceeded on foreign service £ rom

Al lahabad andvhis‘headquarters were changed as
mentioned in the appoihtmentbletter itseif'and.as such
Allahabad couid not be treated to be his Headquarters
as Headquarter itself was changed and Lucknow as not

in the urban aggIOMeration of Allahadbad itself,

8. Lucknow may be the zonal Headqguarter but

even fiom the provincial or State Headquarters,
the applicant was transferred tozonal Headquarters
and it will be his headquarter, Allshabad apart‘
from being State Headquarter the Allahabad was also
the zonal Héaquarter,AS'such the contention of
the appliCant that his transfer was in the same
station or that his~HeadQﬁartér~ was not changed

and continued to be at Allahabad, fails. As such



he cannot claim 20% deputation allowance as claimed
by him ard the spplication, in these circumstances,

deserves to be dismissed and accordingly, it is

dismissed,There will be no order as to costs,

L,

, | Vice Chairman.
Lucknow sDated (/57?y‘

Shakeel /

Y
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Application wnder Sectiég 19 of the Administrative Tri bunal

| Act, 1985. N

T tle of the cése - *'Deputatioh Allowance claimed

@ gO% of pay insteadof 10% of pay.

. -

¢
I NDEX

S1,No,

Description of documents relied upon Pace Nos.

10.
11.

12,
13.

14,

15,

16,

(3]

at

L

App&ipatiéﬁ _ R _ o 118
D.0.No,AGI/481,dated 11.11.80, Anax.A-1 1 to 7]
from Sri M.M.Mehta, A.G.

Letter No.Sr D.A.G, (A)/21-134, Anex.A-2 1 to |
(11)/695, dated 16.2.89 intimating
G.A.G's_ordgrs. .
Representation to G.A.G, Anex.A=3 .1 to b -
Le t‘ter dat €d 10...4'0%0 h - : - -’

Letter No.Adun,I/deputation/ Anex.A-4 1 to |
6113, dated 22,11,83 rejecttnc '
representation, . . .

Letter No. Sr.D,A,G, {a)/21-134 Anex.A-5
/855, dated 23,9.82 prescribing
condi tions of depudation. ‘ . Co-

Letter NO Adm /RC/APPTT/01/103An°X A-6 1 to i
dated Ma¥ch 6/7,1984 redeSLQnatlnc .
as Audli t Officer., .

Bxtract from Chaudhary‘sCompila-Anex.A-7 1 to |
tion of C.5,R, Vol.II Part II)
regarding deputation allowance., " *

(=
Wi

to

Joining report at U.P.Housing Anex .A-8 1 to |
ang DeVeIOEment Board, . Lucknow. . .o

Letter No,Admn.I/11-144/KW/ Mex.,A=9 1 to |
3778, dated 21.8.82 selecting ¢
applicant for depuhtion._

Oonflrmatlon ord r as 0 s Anex.A-10 1 |
flC‘er Q.G I/ f élgi € _ o '

Kw/235, dated 47 9.82

Charge Report of handincover AneX.A-ll 1 to |
a8s Z.,A,0. at Barabanki station.

Represen tation to A. G.(Sr D.A,G, Anex Ar12 1to ©
Adm.) dated 2.12,1982,

o.o.No.Admn.1/11-114/xﬁwa/72 Anex.,A-13 1 to | .
dated 3.7.78 recarding appliant's
Posting to Lucknow Zone,

Let ter Kb.PéI/Audit-I/Gr.I/ Anex,A-14 1 to f
451, dated 8,12.86 regarding
fixation of pay in revised scale

-as on 1,1,86,

Defini tion of Head Quarters Anex.,A-15 1 to |
in various Dictionaries., !
- ,: "

- S TR 3. Bonr asdows

. ) SINATURE OF APPLI CANT,
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Sentral Adminisranve Tribunal
.. » j . Qircuit vznch, Luc‘;'ncwg
?f o : o “’:‘ Date of Fiing ML\ J G\
' FOR USE IN TRIBUNAL OFFICE |
Date of filing _
.,_}7__( |
| OR
Date Of receipt by post ===mmcmmemma——.

Redl stration No.‘. 2 Q& (947 CL)

Sicgnature
For Redl strar,

S N D W e s o s I

[
IN THE CENTRAL ADMINI STRATIVE TRIB WNAL
ALLAHABAD BENCH - CIRCUIT BENCH.
L U CKNO W

ReS.SRIVASTAVA, S/o'Late Sri-Lachchu Ram,
e - ‘resident of 4/553-HeI.Gs, Sal Sadan, -
/}Nq - Vikas Nagar, Kursi Ii%oad, Lucknow - Last
emPloyed in  U.P.Housing end Developmen t
Board, -Lucknow ( on deputation from
Accountant General, U.P. Audit I,
Allahabad ). .

APPLI CANT
Versus
1. ‘I’he Comptroller and Audl ter General of

Indi a, 10-Bahadur Shah Jafar Marg:fg
New Delhi - 110002.

The Accountant General, U.P. Audlt-I
Al lahabad,

&
g}'?
B

w

5 N ‘The Commissioner; U.P. Housing and- -

/\Z \4'\1/\\ Develoment Board, 104-Mahatma Gandhi
Road, Lucknow. o :

Responden ts.
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Details of Applications:

- (b) Particulars of Order acainst which the application

is made :

Letter No, Sr,D.A.G.(A)/21-134(1i)/695, Allghabad
’AMV\@_%U\’Q A 5 16 E‘ebruaryivrlﬁ989 communi cating the decision of

the Comptroll er and Audi tor General of India,.

(2) JuBlsdiction of the Tribuial:
fihe applicant déclar_es that the sWwject matter of
the order acainst which he wants redressal is

within the jurisdiction of the Tribunal.

}& (3) Limitation:

The applicant further declares that the application
is within the limi taticn period prescribed in

Section 21 of the Administrative Tribwmal Act,1985.

4.1 That tbe applicant was appointed as Upper Division
; Clerk in tﬁe office of the Accountant Gengfal, UQP.
| All ahabad invthe yéar 1951, He passed the S.A,S.
Examination conductéd”bycc.A.G. in the year 1962
and was promo ted asuSection_Officer in the same
year, He waS promoted as Accowmnts Officer in the
year 1978, when restructuring of cadres in Indian
Audi t and Accounts Department took place in 1984,
He was re-~designated as Audit Officer. He retired
from Government service on 31.10.1986 on supera-
nnuation ( He remained on deputation with the ILP;
Housing and Development Board, Lucknow from

"}.‘ -~

7.9.1982 to 31.10.1986). ¥
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4,2, That in the year_»1‘962_, Zonal Audt ¢ system was
intfodgced to effect economy in expenditure and
to avoid frequent changes in the local audi t
staff and consequently also of the staff at
Head Quarters.: Initlally the Zonai Audit system
‘was startéd at Lucknow in the year 1962 _and‘_,_la_fcer‘
the same was extended to Kanpur, Acra, Varanasi,

Gorakhpur and Meerut,

4;3. That the applicant was promoted asaAccomﬂts
Aw;aw\’é Al$ Officer in the year 1978 and was posted td
Lucknow Audit Zone as Additional Zonal Audit

Officer.

4.4.; That while auditing wnits of Lucknow Station,
no D.,A, and T.A. was aliowgd_, to the applicant
and__iit was only, when he visited places other
than Lucknow on audit duty, that he was allowed

D.A. and T.2, as zdmissible wurnder the rules,

+5. That the applicant was selected for deputation
to U.P.lousing and Develomment Board, Lucknow
in the year 1982, aﬁd was Placed at the disposal
- £ U.P.H Deve B know
/—\Mhae)iu?"esz(? o) .P. ous-ing“and. evelomen t_oard, Luc}m‘ovg..oq
forei gn Service terms vide letter No., Admn,I/11~

144/Kw/3778, dated 21.8.1982 from the Accountant

Genersl U.P., Allzhabad addressed to the applicant.

4,6, That the applicant was on audi t duty at Barabanki

from where he was relieved on 6.8,1982 r,N,



e

»
b
.

: 4,7. That the applicant joined his dutiés in the U.P.
Arnexure A?g ’ ' , " o
R Housing and Developient Board on 7,9,1982 F.N,

4,8, 'I‘haﬁ the terms and conditicons of the deputiation
" o Ar were 1ssued by_"che Accowmntant General, U.P. o
1IN RWY S _ ~
| All ahabad vide his letter No,Sr.D,A,G. (3)/21~134/

185, dated 23.9.1982,

4.9, That vide para 1 of the &ovVe said letter only
- 10% deputation ,allow_ancé of basic pay was recommen-
AM@;U»Q A 5 ded to b‘e giv«anl to the‘_appl_,ic;ant in tems of
J ' Government of Illndj:a.,_Mini_stry,o_f Finance, ‘O__.;M,"..
No. F 10(24) EIII/60, dated 4.5.1961 read with
Government of Indiao.M'. No. 19(24)E-IIT (B)/60

dated 27.1.19701as modi fied £rom thex time to time.

4,10,That the applicant vide his letter dated 2.12.82
Annerus e Ay represented to the Senior Deputy Accountant
General (Adun.), Office of the Accowntant General,
U.P., Allahabad for a claim of 20% deputation

al lowance instead of 10% of deputation allowace.

4,11.That ‘the. Accountant General, U.,,P.~.I,z.\~1:lahabad
vide his letter No. Admn.I/Deputation/6112, dated
‘_ 22,11,83 rejected the ciairb.‘of the appli cant of
A’]/\i/\«&fu'?f@ A[’ rej ,  the appl t
20% of deputation allowace stating that Lucknow
was his Head Quarter and as such only 10% Deputa-

tion Allowance was admissible to him,



4,12

«4-, Ahnerure

4,133

A"\ hm«:zy}'zfe /4 2

4,14:

5

A hhe 1UYE A 77

$ 5 ¢
That the aPplicant represented to the Comptroller
and Audi tor General of India, New Delhi on

10.4.1988 for grant of deputation allowance
@ 20%.

That the Comptroller and Audi tor General of India
élso diq"ngt éccept #bg cgntgntiop of‘the

and not Lucknow and informed the applicant
thrpugh the Aéqountgpt Genera%vgudit-?: Allghahad
that the‘éctio% taken by Aggountanﬁhcbneraif
U.P., Allgha@ab_wgg ig order vide letter No,Sr.

DJA.G. (8)/21-134 (1) /695, dated 16.2.1589.

That after exhausting the departmental remedies
the applicant is filing the present application
before the ﬁonfble Central Administrétive

Tribunal.

Grounds for relief with lecgal provisionsﬁ

That the rule éoverning.the.ratemof Deputation
Allowance to be given to employees are contained
in Appendix 31 of,Chaudri‘s €ompilation, CLvil
Service Regulafions, Vol,.II, Part II,
ﬁkxxxx&xxxxxﬁ&kaxxxﬁﬁnxx3»

1) F 10 (24)~BE-III/60, Jdated 4.5.1961,

2) ¥ 10(24) B-ITI/60, dated 20.3.1962,

3) F 10(24)E ITI/60, dated 28.6.1962,

4) P 10(24)E III/60, dated 9.3. 1964,
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5) F 2(51)-ﬁ ITI(B)/60, dated 4.10.19%9, \
6) F10(24) E III (B}/sg;_ davtedi 27.1.1¢70, \
7) F10(24)-EIIT (8)/60, dated 10.8.1972,
8) g1o(24)EIIi (8)/60, dated 13.6.1973,

'9) F2(19)-EIII(B)/71, dated 6.11.1971,
10) F1(6)E 1v(a)/62, dated 7.12.1962,

The rule reads as unders-

4.1: Rates of drawal: The deputation (Duty)

allowance admissible shall be at the following

ratess

(a) 10% of the emp&éyeefs_basic,pay siwbject
to a maximum of Rs.100.,00 when the transfer

is within the same station.

(b) 20% of the employee's basic pay suhject
to a maximumof Rs,250,00 Per mensem in all

other cases.

Provided that basic¢ pay plus the deputstion
(quty) allowance shall at no time exceed

Rse 3000.00 Pper mensem,

The term "'same station" for this purpose will
be determined wi th reférence to the station whos
the person was on duty be?ofe proceeding on

deputation/Forei gn Service ,

That as already stated in para 4,6 above, the
apPlicant was relieved from Barabanki Station

where he was on audit duty,
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That according to the interpretation civen irn

the above guoted rule,_the applicant was thus
transferred from Barabanki Station, the placeof
duty beforeltransfer on deputation to Lucknow
Station. Accordingly. deputation allowance

@ 20% ofrpaSic pay should have been sanctioned
by Accountant G%négél,”U;P;I, Allahabad
sanctioning only 10% deputation allowance was net

in consonance with the sprit of the rule,

‘Tﬁat~the reﬁresentation of the applicant was
rejected on the plea that Lucknow was the

Head Quartwer of the applicant. The contention
was erroneous and wholly unacceptable in the
eye of law because "Head Quarters" and "Zonel
Head Quartders" are two di fferent terms and
the Accountant General and the Comptroller
and Auditorééne:al of India both should have
destincul shed between the two. Lucknow was Zonal
Head Quarter of the applicant and nothead
Quarter as stated by the Accountar t General.,
The Definition of"Head Exmxtimexxmxxystzmteiioy
Quarter" as given in Financial rules and

<

dictionaries is as under:-

Chaudhrv's Compilation of Civil Servige
Regulations Vol.I by L.S.Chaudhry.

Rule 54:As a general rule and subject to any

sprcial order to the Contrary in

pParticular cases, the Head Quarter of
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an officer on the staff of a GovVernment
as service or a Clerk in Government
Secretariat, are the Head Qua;t@rs_for
the timg‘bging of the Government to

which he is attached.

Rule 55:The Head Quarters of any other officer
are elther the station which has been
declared to be his Head Quarters by the
authori ty which appoints him or in the

absence of such declaration, the station

m:,ghg_xemms_mmmwm.

EEEES The‘Central Governmen t may delegate to
a subordinate authori ty the power to fix or
change the Head Quarters of Officers services
umnder the latter who are aprointed by a higher

authori ty.

Subsidiary Rules 190 and 191 of the
Financial Hand Book, Vol.IT, Part II to IV of

U.PoGovernment read as unders=-

191: As;a,general rule and subject to any
special orders to the contrary in parti-
cd ar case, the Head Quarter of a Govern-
ment Servant on the staff of the Government
as for instance a Secretary or a member
of the Secretariat Establishment‘are
the Head Quarters of the Government for

time being,. &
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192: The Head Quarters of any other Government

Servant are the station where the records
of his offi?e are kept, or in special
cases the station which has been declared
tébe,his Head (uarter by the authority

which appoints him,

Twenteeth Century Digtionary:

Head Quarter: The Uuarters or residence of a Commander

in Chief or General : A_central ot Chief
Office,

Iaagihgxie;Jﬁ&ﬂandmﬁngiLathLgiLQaaxxa

Head Quarterss

1; The residence of the Commander in Chief
of an Arxmy - the Place where a Commander’s
orders are issued. .

2,

A chief Place of residente, meeting or

business, a centre of operations.

The Bonk — WORDS & PHRASES WEST PUBLISHING COMPANY 1658

to_date Vol, 19,

Extract from definition of Head Luarters

- o e

4
?he term Head (uarter means the Chief or usual

Place of residence or business or the place from which

orders are issued.

Huerter V Hassing 267 P,d 532, 535, 175 Kan 781
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In_referencevto>fhe pPlace of business or
Corporation Head Quarter is synonymous in the words
Principal.qffice néither,term sionifying the location
of the purely administrative éffiqesvor the Company.

In the English - Hindi Dictionary
of Father Kamil Bulke the meaning of Head Quarter has

been given as H@Tm !

‘The definitions as stated aboVe necessarily require thats:-

1) There must be one office bullding where head or

head of Department should be sealed.

ii) The irario_us :record}sﬁof employees should be_ kept

at the Head (uarter,

ii1) Various orders should be issued from Head
f

Guarter,

iv) where the Commander or Chief or Office resides.

There was no bullding at Lucknow which could be

‘called Head Yuarter. The service records of the applicant

were being maintained at Allahabad, The orders regarding
Posting, promotiqns; confirmations, pay etc. audit
parfyfs programmes were being issued from Head
Quarther, Allahabad.and the Chief Viz the Accountant

General was seated at Allahabad.
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In the case of applicant following very important office

prders were issued from Allazhabads:

1) Confirmatioﬁ order as Accownts Officer Karyalaya
Adesh Sankhya: Prashasan-1/11-251/K.W./235, dated

27 S eptember, 1982,

2) Crder for aProintment as Audit Offlcer as a result
of Restructuring Cadres in I,A., & A.D. No, Admn./
RC/2PPTT/01/103, Dated: March 6/7, 1984,

3) Fixation of pay in revised scale wnder Central

Civil Services SRQViSed)pay rules)~ 1986 vide

No. P.C.I/Audi t-1/Gr.I/451, dated 8.12.86.

Thus thehcdntention”of the Accountant . General
fhat 'Head Quarters of the applicant was Lucknow and
not Allahabad does not hold good and is whbl ly arbi trary
and illecgal. | |

That in the outside Audit Manual the strength of Zonal

"Audit Officers and Zonal Audit Parties was shown at

All ahabad Head Quarters, This clarifies that the
Zonal Audit Officers aend Audit Parties were being
coverned by Head Quarters Allahabad and not from Lucknow

oY other station.

That the._c_ase of Shri ‘C.K.;Asthana, Audi t Offic;er who
ié.now retired, is also ;eievant'mn_the isswe, Sri
Asthana was on depukation to Food Corporation of India,
Lucknow and was sent to another deputation, (Fal Nbgam,

Lucknow) thouch the latter depusation being within the
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same station, he was allowed 20% deputation é
allowance and not 10% as allowed to the applicant.
The action of the Accountant General was thqs
violative of Article 14 of the Consti tution

of Ingdia.

That while relieved from Barabanki Station,

the applicant du;ing transit will be deemed

to have been reverted to Head Quarter, Allahabad
and not to Lucknow, The pay for transit period
was debi ted to_IiP; Housing and Devel ofiient

Board, Lucknow.

That the D.O.VMNO. AGI/481, dated 11.11,1980 .
writ ten by Sri DﬂM;Mehta. Accoun tant General,
and addressed to all Zonal Audit Officers,is
also relevant. From the contents of this D;O.

it isvcrystal clear that the Head Quarter of the
applicant was Al lahabad. Follbwing parasof the
said D,Q;,age wei chty to support the above

contentiont-~

Paras 2. 5' 9.

Para 5 in which distinction between the Head
Quarters and Zonal Head Quarters has been made

is reproduced belows-

Some of you pointed out that field parties
Fonnes
héd at, +erms to work wi th depleted strencth

(23

when the party members procee?bn leave as
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substi tutes were not providednby the
Head Quarters and this reflected on the
p@mférmance. Instructions are being issued
that the vacancies for more than one month
should as far as possible should be filled
up immediately by sending requi si te manpower
from Head Wuarters. For vacancles of shorter
duration it would neither be possible nor
desirable to post substitutes as the pwocess
of receiving intimation of the vacancy and
of sending substitute would take away most
of the period of vacancy. During the discu _
-ssions ifwalso transtired'that such vacancﬁes
occured méinly\when the Zonal Parties had

auﬁit programmes at the Head Quarters of the

' Zones, We impressed on you that this practice

had to be stopped as most of the important
wits in the Zones were located at the Zonal
Head Quarters. We alSo find that Zonal Audit
and Section Officers had been allowing the
staff pféfa_vai_lv of leave indiscriminately and
then complaining that the quallity of work
Buffered as substitutes were not provided.
It was made Very,cleﬁr’bat thouch we}shoulg
always look to genuine need of our staff apd
sanction leave to tbem‘whenever it ﬁas ,
genuinely required by them, the interest

of office work should always be kept ih
mind and the leave periods should be so

érranged as not to inter€ere wi th the efficient

conduct of audit of important wnits., It was
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also clarified that the existing instructions
about telegraphic intimations to the Head |
Quarters whenever any Party Personnel proceeded
on leaVe or there was any change in the audit

proqramné. should be observed scrupulously.

In thiﬁ@ara the Accommtant Geheral has clearly

distingul shed between Head Quarters and Zonal Head

Quarters.,

"Thus Lucknow was Zonal Head Quarter of the

applicant and:Allahabad was the Head Uuarters for

all intents and purposes except T.A,

That the deputaticnist represented one homogeneous
Class and their cla$€ification on the basis of
transfer wi thin same station ané_transfer_outéide_
the station is wholly artificial, illegal, arbitrary
andﬁimrat;onalng%e nexus should be between the
rate of deputation allowaice to be given and tbe»r
load of work to be done on the post of which depu-
thtiénist has to proceed e.g. in two Accounts
Officers of A,C., U.P;, Allahabad_are ros ted as
Regional Managers accounts in %.C.I. and one isw-v
posted o Allahabad and another to Varanasi. The
Accounts Officer posted to Varanasi will be getting
20% dePutation allowance whereas the Accounts
Officer_posted at Allahabad will get only 10%
deputation al lowances The proviéions of rules of
GovVernment of india_thus_are violatiyguof Article
14 of the_Constitution of India #my gnd also of

-
-

- 5
the Principles of Equal pay for equal work(Since
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deputation sllowance is treated as pay for every.

intent and purposes), Therefore the rules need tb

be striick down and declared nullv' and void,

The rules framed by U;P.Goﬁ_fernmerxt in this
matter neither hit the article 14 of the Consti th-
tion of India noxr they violate the principle of
.Eiqual pay .foir Equal work. The rate of deputation
allowance payable to U*-"P“-'Gov_ernment Employees is
30% of pay 4 rrespective of the fact that they
are *tral;xsf_erred___‘wi thin the station or_“ovt;tsi_d'g_ _
the ,sta‘ti'on._l The foliov;ing officers were receiving
deputation allowan ce @ 20% of pay subject to
maximum of Rs,250.00 per month thouch they were

transferred ffom Lucknow to Luckrows:

Shri P.N.Batham, P.CeSe transferred from Collectorate

to U.P.Housing and Develomment Board, Lucknow,

Shri V,N,Baj Pal, transferred from Secretariat
Service to U.P.Housing and Development

Board, U'P‘ ’ LuCknOW.

-Shri S5,N.Gird, transferred from Treasury Office

Lucknow to U.P.Housing and Developﬂa'enf

Board, Lucknow.

That vide Office Order No. Adm.I/11-114/XIT/KW/72
dated July 3, 1978, the apprlicant was posted to

Lucknow as additional Zonal 2udit Offices with



Head (Quarters at Lucknow, 'i’bis_term 'Head Quarter’

simply was the Zonal Head {uarter so that the

appPlicant could not drawv_a.r‘!y‘ T.A, & D,A, While
audi ting the_l Units situated at Lucknow. As per
the scheme ofl Zonal_&udit, the peréon_s posted to
Audit Zones, were not enti *1@6 for any D.7, & 7. 2.

while auditing the wmits situated___.at“_ﬁrae%e%eww

,IMM&EM ting the 1nits qi+u;:tpd at Znnal

- Haad__QJJar-t—er. 'Ihu the contention of the Accountant
., General, .P. I 'chat Lucknow was my Head Quarter
does not hold grod.
{v};‘,* ' T
6. Details of the remedies exhausted:
The applicant declares that he has awatled of all
i ” the rer;nedie_s‘ available to him wnder the relevant

; service rules etc.

, (1) Representation madé to A.G,, U.P,T Audit,
Ainexvye Az
Allahabad vide letter dated 2.12, 1982,

A hinexvvye A/_er Resul t 2 rejected vide No. Admn. I/DEPUTATIION/
| 6113, dated 22,11,1983,

(2) Represented to Comptroller and Additor Genemal

Ahhé\ﬁl}'t_{f@ A2 of indi.a vide letter dated 10.4.1988, )

‘ | Resﬂ_ult'zl_,rej ected videlett'e-i No. Sr.D.2.C, (A)/
Anhervre N2 21-134(11)/695, dated 16.2.89,
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7. Matters not previously filed or bending with apy
.;—T; | “‘ other Courts: |

The applicant further declsres that he had
not previously filed any application, wiit
| peti tion or sult regarding the matter in respect
!

of which this application has been made before

B et

ﬂ any Court or anyvother_wautlx):ity or any other
] ' Bench or the Tribwnal nor any such applilc;_atio,n_,_;
writ peti tion or sult ispending before any =xtkre
{ of them, |

i

| | |

i 8, Reli‘ef's s.oﬁgh-t”:

| :

‘] - In view of the facts menticned in para 4 above

the applicant prays for the following reliefé) :

‘5 1) That oprosite party no.2 may be directed to
\ revise the orders of allowing 10% deputation
| S | (duty) allowance instead of 20% ff_c_:m 7.9.82
to 31.12.85 R 10% instead of 5% in the
]! : revi sed Pay scalesw. _e;f/.____,_l.,la.l-1983) from
| 1.1,1986 to 6.9.1986, -
| ,
'; (1i) That the oprosite party no.3 may be di rected
~ ' to Pay arrears to the applicant consequent
‘f on issue of revised orders by Q,P“.Nov._? for
3-1. the per od mentioned in para (i) above.
‘1

(iii)That interest may also be allowed to be paid

to the applicant on arrears due till todate.



(iv) That any other relief which the Goﬁrt may deem

fit, may also be allowed to the applicant.

(v)  That the cost may also be allowed to the applicat.

9. Interim order 1f any prayed for:

No interim relief sougth

10. The application is being sulmitted personally

is to be heard at Lucknow.

11. Particulars of Postal Order:
Postal Order No. p 827924 dated 4.4,19%9 of

Hi gh Court Post Office Lucknow for Rupees Fifty only.

12, List of Enclosuress.
Ag per Index»and one postal order as detailed in
Para 11 and three file size envelopes wi th addresses

of Opposite parties written on them.

VERIFICATION

1, R.S.8rivastava, son of late Shri Lachchu Ran,
aged about B0 years, reti;ed.as Aqdit,OffiCer,_A.G,,U.P.
Audit I, Allshabad, resident of 4/553, Vikashﬁagar, Kursi
Road, Lucknow, do hereby verify that the contents. of paras

1 to 12 are true to my personal knowledge and paras x to x

believed to be true on legal advice and that I have not

suppPressed any material fact,

Dates 19My APt 1987 - RE Bwashug

Place: Lucknow: SIGNATURE OF THE APPLI CANT
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} “In teply, please alv.'a"/s?'qa}}']oié_::wf . FItae-aTREER (Fardear) o x
No.. date and subject of this ' : .
» commuaicution. ! . T TR
| "2 ‘ost Box No. 1-113 | : OFFI"E OF THE
Telegraphic Address - . . ACCOTUNTANT GENExAL (Audit) '
‘ “UPAUNITEK”, Allahabad. UTTAR PRADESH
— Amdrar o
! Telex : AGUP-DA/204.
iy . o W HqT ' IR m/( - .
'i::/cph'o‘ne}No' + 2625 No ST UAGCR)7E i-]::ﬁ‘ff VAllahdhad Tebrusry 5198
v} .
To, 4

ofTL Redeadrivestive,
detlired Auwiit Jiricer,
é/ood HLG, Vikes digar,
rursi X{Qaa,

UCKIICW o

subjects 10§ deputition ullovence ilustend of
: 204 giveisit ) anrl e de or lvasteve,
retired Audit vilicer curing %put-ww
in the Ulflce o the U.P.Housiog
a0l Developuent 4.0rd LucKuoOwe

, vée 0
fle may refer tu hils mpresentetion dated 10.4.88
addressed 20 the Joint Di- umur( ), CLi'tece  of “he Cumptro-
lier and Auditor Generel ol Tdia uu the subject avted
w ’ ' © abeve. 1 i a‘irectgq by “he Hesdyuarters Uitlce(G & A.(
‘ - cf Liie) tu innizwter Din that the wctic, vuken by this
o.iice 1a the mitter is iu oGer.

U \L;\ J&\__J

S0 Vikrew Chiadra )
WG LT deputy AccLuibent Generwl
R V)
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R '29 wvcw&-—wvw\ - Apflodn | |
N -~+- R &———@W W | Annesuasx A’
M, M, MEHTA .

- ACCOUNT AN CENERAL- I,
UTTAR PRADESH, LL. HiBD,

|
B.0. MO, A.G.I//481 . Dated : 11 Novewber 1980 M(;,g
.4‘?;6. S»zoaiem

S _ . Advocate
0 ' . S H]{*h Cou. 1, Conts ol
‘ I o wnttmg th:s letter in the eontext of tlrfg{‘conféren_,cd ‘ibanals

teug;; 8l Wygrg Road,
of the Zonal Audit Offlcers both Civil and W.A D., whlch iwas:mrea;d '

Dear thri Sigastava,

at A]J.ahabad on 30, 31 October and 1 Novenber 1980,

e The Zonal audit system was introduced in 1962 to: effect

economy in expenditure ‘and to avoid f req'Uent cha.nges in the local

audit staff end consequently also of the staff at headquartvzs From

e

U

the reports mach:ng from tbe various quarters it seemed, however,

thau the system was not functlonlng efflclegm.// o

B At NS e g
s e s B P

3. A ques’o:Lonnalre :mcorporatmg the various a3pects of the
working of the system and the shorthnlmgs noticed therein was sent

to all zonal ewlit officers and so.e Selected senior Section Officers

for their commemts and also suggestions as to.how the position could

be improved, T an glad that most of the officers gave frimk opin‘ions“
_ﬂnout the stdte of affeirs and also cane out mth some good
suggestloz\s for seeking nmprove'nents. |
Ao . The conference was cor_ivened to d_iéopsé the :various issues
further and in gi'eatef detail, In ‘%gﬁgqi@g_gessi«mu@fh_iﬁhc conference
shrd S.tT.l‘Ieng;;‘e 'an.d iyself impressed the urgent néed for tonjhg wp
. the systen and also spelt out .the,.is%ffé"?i.?@3#54‘99.;@:0“ wers being
_received in r . rd to ‘botﬁ ef ficien'qiyv ‘and 1ntegr1tv. Iy was .made very
clear ﬁ;a’c th?;:tem had come to swy and there was no question ::f

Te
i
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diserimnately and then °°mplam1ng that the quality of work _ N7

. e e e I

.. e T

|
anifered as substltutes were not provided, It was pade m;'ry clear I

tﬁat though we should always loek\to ‘the genuine needs of our

e T i

. bbdff and sanctlon 1eave to them whenever it was genumely requlred

hat

P

e o Bt 0

by ﬂlem, the mtereﬁt of ofﬁ.ce work should also be kept in mind a8

e r""""’ -

and ’me leave periods should be 80 arranged as not to mterfere

L e e g b ST SRS B

3

with the efflclent cconduct of‘aUdlt of mportant wnits, It was also f

e e 12m5  y m  A —ies H A b e TS s g H e

s -q—. ;

clarlfled that the a)astlng instructions about telegraphlc

— |
¥
¥

1nt1matmns to the headguarters whenever any party personnel

:
H
\proceeded'on leave or there was anly change in the audit programme f}

should be observed scr@\ﬂeuslyi/

&. Some of the offficers also Suggested that anly volunteers

e
i
’ ..

may be posted in the zones and persons who had no experience of

local audi‘b ray not beposted in 'bhe 'zoneS."-ﬂé‘ £ bd: explained,
e

thoug\ we try to post wlunteers to the reSpectlve zones no

org&nls‘ltlon éan funetion on the system of volunteerism. there

volunteers are not available Administration has to Selecb persons

for posting in the zones, kregards posting of inexperienced

persons, in a big orgarﬁ.sations.like ours mere we reoruited about

~

100 t» 200 new auditors every year, persons w1thout exper:.ence have

“to be ‘posted-to varlous groups énd branches m the offlce. It is,

- et T——————

for the Sectipn and iudit Offlcers to tram Such persons. s such

postings are not wwery frequent ndi' a.ll members of 8 mnal._party_,

W vy o va

are transferred at the same tlme, it should not a‘t a.ll ’be alfficult

e i s s S

_for you And the Soction Offlcers to tra.:m one or two pe;:sons a{; a

tlme. In fact, how well an ofﬁcer can tmm his men ulﬁd be,

e e b g e

~one of the po:mts that would be kept m vlew whlle assessmg

hls efflcn.ency. | T' : %W/,J,aﬂ‘ . _ \
T ST i @k /Q /%'V\/V‘"’(\\}*—tn/( '
@oo /E’ eesbace

-_’;{u‘(_
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It should then be possible to know-whetner all urde eto, had

total number of ggculars,~oders‘-etc. encloged, In case it wag

e e

found that the requisite number of enclogures were not attached

the matter ahould be_taken up imed'iatézy wiwsgdg,u_aﬂ_;a;_.

,. deputations etc would however, continue ‘to be sent sqyamtely

10, Mi.ce sending of these orders- e’m onld be of little
avail if these wers not pmperly kept a.nd made use of by the
local audit parties, It ghould, therefore, be ennured that the

zono'.-l audit off icers and their partn.es maa.ntamed proper guaxd

ﬁles, subject-w:.se and duly- mdexed, for keeping these clrcula;%,

—,,....-.M

M_, The: zonal audit offlcers vhlle stperviSmg a party

should Bpeei.ﬁ.eally check that, the Parby was mamtalm.ng such guard

e it o it et

B —...,.m-»-

part:has and | the zonal audlt offlcera should be shom to the growp

\ eff lcers whenever they visit the fleld. -i«-"‘? 1“

j-11. : Arra.ngemnts are being mde to

” "--«e *wm:._'

tfleld partles for saﬁ,&uatodv and tranSportatlon of the guand fm,

sue steel boxes to the

“"v—&

. ]

codes manuals etc, 8o th&t these mg be avaa.lable with 'them dun.ng

1 the come of audlt of the’ m:.ts S

e g s

12, Some of the of ficers aomplmea abcut t«he delayed
receipt of bank drafts in resPact of salam and other claims, It

,\

luggented to them tha:t all ofﬁ.cers and sta.f_ﬁég,fin the znes
_may open bmkawomts mn the State Bank at their zonal headqua)teig
b . - d? ‘;—S “S“Ua’lcwa

) A SV fg[;
;H’Ig;:x Coust, Ce

Surt,

e .:..:.;,E
Al o e
ans- P Y P S
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. Qudlt offlcers agamst the er:mg party pemonnel sh(,uld,be ’

 AutZonal Awit‘pfﬁcez;(ciﬁl)-.-‘

-7

rade without prior permigeion as it up set the entire month

programie,

‘ _ : .
e It was suggested that oomplamts mde by the zonal !

kept confldentml Iustrur'tiwons have been 1ssued for domg 2. ,..&

I may, however, point out +hdt the coni‘ldentml reports received

I el

fmm the zonal audlt efrﬂ cers. hanﬂy Speax( of any one wo 18

- —— e

either lacking in pmgessa.onal ablllty or dlSc:Lpl:me. Obnously

— —

tha oonﬁdentla" repo rts are not be:mg wrltten ob,]ectlve],y whieh

(\.v__...._,_..‘..... N e -

some of you were -frank- enough to aénlt :dtmmg-dlscussmns. T would

like to- lx:pne8° that in futqre the’ wnmlg of conflientlal reporbs/

should be dene obgectlveu. _

15, I wouid like you to brlef your zonal partle-: in the

1ight of the d?ln.beratlons at the coui‘e:‘mce a’d communcate to

them the above der,nslons for stnvt o“.ervance. 1hey *nay also

be :mfor.ned tl*a’f a nlaser watch - would be. kept on thelr work

performance and conduct, X trust that. you would glve a netter

performance,of-,.yourseli.,;and ‘yon.-_r partleg in regard to qual_ity

of wrk, discipline and inte{\gz'i‘tgf.

\, -
" Yours sincerely

pd .Tcz

Shn &O\QJ\, | a :um\f’uy\ .

” Aol )
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Shri R.S. Srivastava,

Accounts Officer (on depuration)
U.P. Housing & Dewelopneat Boara,
104 vahtma Gandhi Marg,

Lucknow . ‘

Subjects Deputation.(duty) allowance

With refereunce to-his repreéentat'ion dated.
" 241241982 regarding the gruut of '20% deputation (duty)
; “,allOWance in the U.P. Housingfand”DeveIOpment Board,
")pftrc : ' ' Lucknow, instead oi'lo%fdeputation'(duty) allowance,
—— “he is inforied that Iucknow was hils headquarter when
Aeasn < —
7% {ngwJﬂ§ }he pro;eedeu on depucation to U P, HouSLng and

c)? J Srtvastava

De_g;gggent BOard at Lucknow in September 1982,

Therefore, aeputation (duty) allowance at 10% is:

Advocate N
Fﬂgﬁ Sowit, tehu“‘ : udmleible to nim. His contentloas for treating
and .a‘fa\te S2rvr 23 Tribunals -
,rq‘vmammﬁr,ﬂ'ilhomk Allahabad as’ Headquarters for the purpose of the-
P N — ;=—c’:—\p
LUCK ¢ .

L grant of 20% deputation (duty) allowance is not
correcte. - ‘ ' ' '

( B.K. "‘HAL“’J.‘OPNJ ' .
beuior De Suntant Gezeral(Admn.)

v
<33
%
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Ba, SR DA, Ge - 5 Datea' 23 Se . 1982 |
¥ B .D.A, G (4)/21-134/855 jl/ Ui (%m Ay, % i@ N
To, ‘ ‘ Cov Cendm (égm,ce\ I\U@«ku_ou\:—
T12> Housing Coomis: 1<mer C
U.P, Housing and Developt:mant Board‘—?g-QW’M“L’W7 W‘” A“" gplvae Ag

_&%ozrfa.tm.a Gnchi barg, kG Q:-EZAV, - QM,QMW(;

Subject Deputation of Snrl am Sewak 3:‘1va.stav=‘, ‘tccountg Cfflcer to the UL P.

: "~ Housing & Developnent Board, - Lucknow. - L . a
the de p.ztaIt mndgxﬁe%g?glég S%i&si’f}'tsmwl ggmtrégm%{c?{’uggiggaﬁnerj%o&tg I&‘fgger
to the U.P. Housin & development Beard, Iuckuow for the post of Accomnt (ficer
/Autit Cfficer in the scale of Re. 350-1200 for the poriog of gne yeur in the
first instance with effodt fram 6.9.1932(KEN) the date of his relief from this
office on the following terms and canditims := :

é1 ' 'Ry := The officer on transfer tc foreign service uay elect to “draw either
a) the pay in the scale of the post wd:ir the fer=imn employer as may be fixel
under.the normal rules or (7) his basic pay in'the parent department plus 10%
thereof as ddeputation (duty) allowance subjact b0 the r@ximun ‘of Rs. 100/- in

terns of Governgent of India, hinistry of Finance ' (Deperiment of }-}cpen:hture)
O.M.Nos F10(24)E.III/60- daued 4e5 41961 road with Governument of India Ministry

ol Finarce 0.M.No. 19§24§2.IIT (B)/60-datad 27.14197C as modified from time to

time subject further to the conditian that the basic pay plus the deputatin

(dutyd allowancc shall not axceed the maxinum of the scale of the post under the
foreign employery Plus dednress allowance 8dniz51p1e wnder .the rules of " '
Ter6ign employer or uhder the rules of Central Gove nmemt ‘according as the Officer -
elucts to draw pay under(a)d or (b) ibid; (c) plus local allowances(CCA,HRA etc, )’

as admi_ssible wnder the rules of the farelbn employer. The allovance mdy however,
be allowed at the discreptdon of the foreign employer at Central Government rates

) s in terms of Governuent of India, Ministry of Finance(Departuemt of BExpenditure)

0. M 2No. F.2(21 )m.II(b/68 dated 15.11.68 where the Central rétes are mare favourable,

Contributims of account of leave salary and an810n w1llbe paid by
wae four eign_employer &t the following rates to the sccount nt Gener&l U.P,
Allshabad within 15 days fram the end of the manth in which the pay on which it is
base:, has been dréwn bv the officer failing which panel interest will oe ..
loviable. The ¢ oatiributions should be remitted by means of crossed cheques/demand
iﬂafus and in no case should these b> credited in cash at a Govt, Ireasury/Bank,.

save Salary contributim := . Provisimally @ 11,«; of his basic py drawn R
" from tiue to tiue, "

Fension cintribution i~  * T Will be :.nt:muted by the- P&A O, Q’OA Go.o .
' 11U.P. Allahaied separately, ,
(v) The above rates may be treated as provisinal pending confiruatim by the

Audit fficer a.nd will be sab Ject to adjusiment retrOSpectlvely. :

3. - leave=~ He will rewain subject to the Leave Rules appl:cable to the
Service of which he is.a menber,

The ‘officer will bs anoltl.d £ an advance, J;L°u of laave. salary .

ag adm:.ss:.ble wider the rules of the Central Governmunt. I e
5, Tuhs & DA, 1= A.a adid 38ible wdsr the rules of {ha foreign emplayer b
o L TC AU A
f % %2’)2\’544/3% Colf}t,d... 2/~

voe ate

R
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16- Children's Bducation Allovance

it

- 3=

, Durlnq the period of uepL“aLlon Shri Ram S@r ak Srivastava,
ﬂﬂll be eligible to claim the Chi ldLen s Education allowance
from the 3tate Government as laild down inpara 1(a) of finance
Jiinistry's 0.1.90.8(11)E.TI/(B)/63 dated 12.8,64 subject to the
fulfilment of the conditions prescribed in the C,M,¥os, F 19(1‘/Est
(8pt)/60 dated . W82 cnonﬂqﬁ/clarl ied from time to time,

n

17. Reimbucsement of tuition Fee,: He will be entitled to Reimburse-

o
]

ment of lUltWOn Fzes in respedt of his children subject to the

R fulLllm@n of the termns and conditions laid dovm in Finance Mini-

strv's O.l. n.x.L/(l)E.III(B)/64.défed-3.5.64 as amended/clarified
from time to time and the liability in this regacd will Jdevel=ve on
the norrovwing Government, :
18, A .copy of the letter in vhich Shri Ram Swmwak Srivastzva has
communicatad his cptlon for dravwingthe pay etc. as mentloned in para
‘=1 above may be sent to this office,

19, Formal acceptance to the above terms of deputation of Shri
Ram Sewak Srivastava, may please be communicetsd at an esrly d*p‘.

- 20, The dete of joining of Shri R.S. Srivastava in the -“oard may
please be intimated e this office.

D:O.Sr .DOA-E‘SO 'A),/?l"l 34/ 85 5“866

Copy fomvsrded for informstion and necessary ~ctiord to:=-

-~

wle Pay & rccounts Officer, A.G.IT U.P.,allchabad with the remarks
that the r ates of Leave Salaryv and Pension contributions of

-

Shri R.3. Srivastava, Accounts CEficer may please be communicated -
Lo the U,P. Fousing & Develooment Boardlucknow direct under intie"
mation to Deputztion Group,. - ' L

2. Mgcnn T, A.G. I U.P.

3. Section I, IT and IIT, ‘

4o Deputy Director of Audit 'f P & T} Iucknov,

5+ Rec rd--and Librarv, ‘

Ge A.Ge UsP, Co=-operative societs . o

7 hri.Xam owwh er +avn JUdit Officer, U.P, HOUsing and
’ BeVb r%e.js, Board, f’\ MlG 7IVI-T»:.r(.j, Tusmoi. " HOoUsing anc

8. Three spare copies Efcr Ce=11,
9. P

~ \

sonal £ile of Shri Ram Sevial
57

v
C

Srivastsva, 2.0. P.lo.

N

e

oL/
, /mjwa, |

7@@{@: SEUIOR DEPUTY ZACCOUITIT QEm 2L
N v BT

&—3} 5,, < " Crivastese
‘ Advecate
A Eigh Couty Ceatral
' and State Services Tribunals . \
oo, Wprsi Road,

!
\
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| T Rs mas{—zura - - hppldant ,
Y. -"»'lx'g§4_\\ Cﬂké»ggifﬂwwn -j, = fegbfgnwmbéwdi - rfa:{}rf
’)FFTC:: OF THE AGCOUNTANT GENERAL (AU’.)D S

. : oo CUTTAR PRADESH -~ - F e
R CALIAHABAD. T .0 Ammm

No;Admn./RC/APPIT/w»///U o D’a{ed . March c/ : 1084

Pursuant to hls/h@r—eﬂocatmn t5 the éUd.._u office o
“in éccor’xonce wfch ’tha provisions of r\anual of Instruc”r ions |
for Rastructurlng of Cadres in IAAD Ond hls/her perwaneﬁb
: tr ensfer to audlt office vwde Na Sr .B.A4G. /Restruuturlnq/
"dd”rcd 1. 3. 1984 1ssu¢d by the office of hccountant Ceneral- I
Shrl/mr-/%‘t 4 g2 ﬁéw’g/( S}ol/‘piif%?w/

- -~

( Personal No. o/ _g_é‘_%“_ ) is hereby appointed to the post

.- - of Audlt Offlcer in tbe pay scale of Bs 81‘0 40- lOuO ‘:b—4O 120O
" from” lSL March 1984 Y ' B |

SQm/m—/%mx-thw ,-_ ZJW/( S‘g[@’f«i@.’”q
. "'vl“shoulid note that the.transfer to the aud it @ffice is finél and
}‘\"" ~rm’/ss%“nsfw l have no connection with Bis/her parent cfflce/
‘ - | Acadra or. 'the correspond ing A ccounts & Entltlement ”Iflce and

he/sL Wilk carry hls/he'r lven v}lth hlm/h‘é'I‘

A . ’ N v - .
' “ . : N . ' . . ‘ " .
N . - s e A . \ . , . . .

e D %CJUMA\T GENE%L(nUDH)I
%g oo Shrl/mf/'sm /ﬁ‘éwf Selrak S’W‘U/ ava

P /XQL”M - . 'Personal No. /2‘52____”‘ .
a‘? S ‘? ' COSY to Accm,rtt:a’wt General (Accounts)I for
<. 1 L(7.J . l‘a raQ : . .

, / lvm%pynmrmwm.&mssa ry dCt ion.
Hi>» QC"“! Centyl
and Stzte Servive; mbunals
4(333, Vikasnagar, Kursi Rcad. -
LUCKI\OW

,Q%) IT ADFEICER -
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i AN COMPILATION . - - - S
AN CIVIL SBAVICE Rz.cm,mons R

Voluue II( Part n)
AFPENDEX 31 |
N | *TRANSFER OF CENTAAL GOVERNMENT ,mwmmss 0

OTHER GOVERNEENIS DEPAREMENTS, COMPANIE
CORPORATIOH ,ETC, DEPUATION (bumnmom’x

=

Afaiﬂé“)d«/;ae/ A 7

Zatar\ttQ.r~

Min of Fin, O Mes- i Conkne, ADW’\ s

R 10(2)-E. 1160 4t Ba5.6ls “

1. B, 10(24)- : e L |
2! I (AT i1y o 2385, “““'”“ﬁ, ,@%
-3 e 10 . . 5 & AN
.; . é?é‘?")"xg’zﬁ‘{%/ﬁé'a% 5 &1‘0 65

('Y [ Y - [ +.

6. F. 10{2W).B III(B/60 dt. 27.1.70 AL %mw &{mﬁ
7. F. 10(24)-E I111(8)7€0 dt. 10.8.72

8. F, 10(24)E, II1I(B)/8B0 dt. 13.6 73

9+ F. 2(19)-E I1I(B)/71 at. 6.11.91-

10. F, 1(6) E.IY(A}/& dat. 7. 12.62

4,1 Pateg of drawal. The aeuutation (Duty)allowance
adnissible shall be at the fellowing re tes. . "';,
(a) 10% of the ev:playges' basic pay’ subject te 2
maxinun of 5. 100 when the hmmgf‘er i3 within the.

»

same atation, -and ," e ; \

(b) 20% of the employee i 'basic pay subject te 2 maximum

ef e 250 per masem ir allether cases. L

Te C Provided that basic pay phus the deputation (huty) allovarice o

M’a@w shall at notime exceed %, 3000 per mensem.

"\

The term 'same statien' for this purpese will be determined with

. Advocat reference te the stetion where the persen w:s en duby before \\

High Cou:t, Centiyl
State Servr-ey iibunhls | o | h¥
o Vikasnagar, Kursi Rog - | | k

LUCKNOwW, | ; | . .

praceeding on deputatien/foreign service. N o , \~4|
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this - OFFICE OF THE ACCOUNTANT GENERAL

All commumcanons to this

'; s should give the No., Date '. ' UTTAR PRADEQ;H—I - REGIS']E‘RED

St of any prev:ous ‘
]corre¢ “"Je -, and should note L
the  aepari. wnt quoted, and ' ( ’ v : ’

’}should not be addresecd by name, l &lmn .1/11-444/1@‘1/3778 Da[( A Al/((hab(ld 21 M a,,«.. lqu

........................................

4

(B R s —

Telegraphic v/vi(ld/"e‘ss — ‘ ' . :
“‘Accounts”, B From () " /ﬁ% 7"
, Allahabud. ’
~ Tu ACCOUNTANT GENERAL/ :

Please always quole , ; : ) S . Ut TAR PRADLbH
Post Box No. 15. * e , Post BOX N,) 15

$ Wee C&,‘{—Wﬁ A{)fmﬂ %L«/M-@

N e SECTION,
» Ve, " shri RS, Srivastava, T
CAG XS Uep - - - Rortmmv\c, . %nal Audit Officer(Civil)," R
T e : + G/o The Principal, .
| . Conservation Training’ Gentre : .
T Rahmankhera, .. ° g e o
A, pris el - | B T

Vo Consequent on his selection for deputation to

UdJPe Housmg and Development Board, I.ucknow, initially

¢ for two years, on foreigmn service terms, he is required
F N . , . M/—‘—- e T e

. to report immediately for duty to Shri Mangla Prasad

| Mishra,‘ U .p. Avas Ayukta Evam Sachiv, 104, Mahatma
- T, S
WM@

Gandhi Marg, I.ucknow.
Bitialil- U

2, His date of relief from the present charge

%}R/g;w : of Zenal'" Audit Officer(Civlll), -Iuck'no‘w., and date of
'{é"'- ,cgt[”z)‘;famv joining the tew _'assignment' may please be -cornmunicated
and gﬁg geor':z Cenfrc;]lje  to this office telegraphlcally and there after_cdpies -
s, ’ﬁs]‘éaﬁf;\r eizi.’f?::;ls of 'chatge reports of nlaking over and taking over charge
L 1 may be fozwarﬁed by the competent authority.: |
3. _@e_teme and conditions of foreignm service
N 'withwith the U.P. Avas Evam Vikas Parishad are bewi?ng
_issued separately. - o
. | , (s ’fl’\Q&,ﬁ,eﬁ*
- | P S
e ' Sentor ny.';’;i';m’ffi‘ﬁfﬁ“éfizial (o)
L NOGvee e veoras -
| | o (,px;n%e:.y -
AQ..A.378
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o Ché By 5 g |
, | 4 & ~
f’ The Senior Deputy Aeeountanf” /bm) “é‘
' Genoral Adm, ‘;
Offica ot the AOGCU.P.I A ;
. Allahabad, ' ‘ Aithexiyy

Tarough Depnty Honsing Commissioner & Secretary,U.P. Housing &
Development Board, Lucknow,

Subject: Deputation of Shri Rom Sevak Srivastavs, Accounts—f)fﬁcer, to
the U, P, Housing & Development Bogrd, Luoknow, '

~
\

Sir,

1 am to favite a reforence to your letter no,Sr DAG(A)/21-134/
85; dated 23rd, September,1982, addressed to tne Housing Commissfoner,
U,P, Honsing & Develo;ment Board Lucknow & a copy endorsed to me and
to state that vide para (1) of the said letter only'io%'aepntaxxon (Puty)

allowance hes been recomzended tc be pald to me, The rnles under which

the deputation allowance has been allowed @ 10% are contained in the
Chaudhri's compilation of the civil service Regulations nos.II Part II,
Appendix 31 Para 4.1, The term atatlon has been very explicitly
pxplained fn foot note given there under, It read.

7{‘; "The term same station for tthis purpose will be determined with

reference to the station wnere the person was on duty before proceeding
on M}Eﬁ,ﬂ (my reliceving repqrt,‘ a copy of which 1s enclosed may
;;“referred to), I am entitled to receive 20% depntatioa allowance and
not 10% as Indicated in tne letter under reference,
It is therefore requested tant the orders may kindly be revised
and I may be allowed to draw 20% Beputation Accowance, |
The soale of Acconnts Officer is 550-1200 & not 3501200 as cited

fn tne letter under reference, This appears to be a topographical O
: . ' ' ~
K& Brrd—
7.¢ ¢
. - 4 (YRER 7’7':'95!40@

A. )vona;e

Contdeseeel2

K t
L

~ .51 Road,
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mista{e ana may windly be got carrected. '

v , _ A pbrt frem abave foll owing lines will &lse indicate thst
Iznm ent&{led te rec°ive 20% Deputatien Allewance snd net 10%

_5&1 | : | Diputh}an /Plowence as given.-
H;{}f -xﬁese seems ts be ssme ~iscen tisn about my Head Quarter.
A My Head Quarter for a1l 4a%ere«t & purpeses, except for T.A,
:;55; wes Allshabzd & not Lucknew & transfer weuld be treated from
A Klahebed & not from Lucsnow. DO.Ne. AGI/S1 Dated 11.11.1980)
;fhf - from Shri M.M. Mehta, A.G.U.P. I Allahabed sddressed to all

Zonal Audit Officers by nome isivery explict about the Zens
& Head <urrter. “ones were formulated teo effect economy in

T.-. & Lucknew weg oy Zenal Head jusrter & not Head .uarter,
Al myvpersonal records viz service records, paybills, |

i
1

incséments ete. Cantiged to be geverned from Allahabad & hence'

transfer would be deemed to have been from zllah‘bad te _ f

*71* / LUszaw for purpese ef allowing deputation allowance eﬂdeaﬁtéd
hedxyndl- ) g
2, Inﬁ?fn‘uanuals, strength of Zonal Audit Officers has been /

T fe ™ -shown as field officers,or field parties strength. Had oy
ek \

Hezd Luarter been Lucknew the strength sh uid have been
%ﬁngw!uf ad ¢ ckno -] g sho
shewn as such., OAD Manmals ma als theref re be referred to.
‘)? 55 Siivastava Y o ° :
o AgvocareAll 1nstruction, office order, guidance and all matters for
Y 7T L Centrg] ‘
and : L g%eld parties were being governed by EHead Quarter Allahszbad
4553, v.us L o
LUC&?OW"Tvﬁk’th from Luc«now. '
A-  The case of Shri C.X. Asthana, Acceunts Officer, A.G.U.P.
Kllahabsd & currently on deputation to J2l Nigsm Luckrow
.is also relevant en the issue. Be was transferred from

one office af Lucknow te anothef office of Lucknaw & was

A e s

allowed 20% Deputztion sllowance in the same statien.
P.TOOO.C.
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Bence I request you kindly to revise yeur orders & allow

VQ«&zmu

,?  ﬁ 33j§%“WJtQ' :

A
fjﬂ,ﬂ
\

] ) i . o
- 5:'-’?;\ - :’ -4 MQQL@G .

. ’ rie
w - Fitite.
CF‘d S.Z o :,

}, \"h\aﬁhi' R
Lo N w

e,

iy i« .ol Road.

e 205 Deputation Allowsnce,

Yeurs faithlully,
i)

G \\\3\\.\\4‘1

( R.S. Srivastan)
Accounts Officer
AG.,U.Pe I Allahabad
(01/252)
on deputation te Avas Vikas
Parishad Lucknev.
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| D OFFICE CF THE ACCuU\ITANT GEHERAL: -U.RizLs - ..
"! .y -., e C ALLAHABAD - :
b o 0. No Admn I/ll-114/XII/KW/ 72 ‘ July 3, 1978
i ;. o .
o )" The Accountant General, U.P.-I has been pleased to -
“L promote Sarvasri Ram Sewak Srivastava, Om Prakash Srivastava

" angd Rameshwar Dyal Srivastava, Section Officers to offlcn.ate

until further orders as Accounts Officers from the 3rd.July,
1978 (AN) or the date from which they actually take over
charge, whichever is later. Sri R.S. Srivastava is poste

additional Z.A.0. with hars. at / d/\“bfl,
Cee s

Lucknow,
oo : ( U. RAMACHANDRA RAO ) . .
Senior Dy.Accountant General(A)

Nc.,Admn.I/11- 114/XII/KW//566 7(, of date

Copy forwarded for information and neceSScxry actlon to—-',:

1. All Group Officers 2. DAG(Entt.. & Admn,), AG—III
3. Secretaries to AG-I,II & III4. Pay & Accounts Officer,AG-II
5. Al11 B.Os. of AG-I, II & III 6. T.M. (Specimen Signature Gr.)
7. Officers concerned .
9. DAG(Admn), AG-II

M | (R
Accounts 0Of flcer(Adrm)

10. Admn, AG-ITAG-III |

5@ S, Stivastasa .
Advocate -7
High Cout, Centrel "
and StatgServt es Tiibunals
_ 4383, Viknsnogar; K s Roady~ - ... ... o -1 Tt
LUCKNOWY,

L sl s e S

8. Secy., A.0:z J‘.oqn ./SAS Asson. _

A*\hzru/x A[ %)

A e b

N
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: Registered. iﬁa ‘ %
In teply please always quote :- L 10) -ﬂ'ﬁmr‘: (ﬁﬂﬂft&ﬂ AAGH
- '*! { 'q., date and subject of this y (L C},,sz #f)sa'm?nw Fedalob u@m [{L’
~ ‘} cohdunication. n i Y @\
corewil Boncd Loctougn

P/ | 2. Post Box No. 1-113

" OFFICE OF THE

Telegraphic Address :-
v “UPAUDITEK", Allahabad.
I T
Telex : AGUP-DA/204.
G - _
\.{/ Telephone}No. . 2625

. ¢,

Aliely)
7?48(87%W4;ﬁ%
7« et

di;'ééiﬁﬁ 2l mimm
’acate
High CoLx 1, f‘em,f,l
and State ° 25 Tiisnals
4/553, Vizas. Y845 ilsi Road
0 ’
LUCK 0w,
¢

Dok, @ 4% of pay wecefe 01.07.86.

““Hoe PeCoel/AuditeI/Gr. 1/452

Z)Sngvvnéwuz - *ﬁ%ﬁgﬁamﬁ ACCOUNTANT GENERAL (Audit) |
‘ UTTAR PRADESH
CA<$‘anabﬂ.,-ﬁészameat, |

o qe g
_ ~ No.. 7 Allahabad
NOeP.Col/Auditel/Gr.1/451 ' Datedt 8,12,1986
To

The oecretarv,
UsP. Housing and Development Board,
104, Mahatma Gandhi Marg, ,
WCHNIW,

bubjectt Revised pay etc. of ahri ReSe Sriv:stave,netired
Audit Officer,

sir, .
I am to intimate tbat the pay of sShri uem sewak

Srivastavs, Retired Audit Officer (who was on deputation t

your Jffice) h:s been revised under Central Civil services

(ievised Pay Hules)~1986 as followsi-

543125200 p.m.

We€oefe 01,01.386

Deho And AuDeh, ete. Ni1 woe.f. OL,OL.86 £0 3046486

‘ CeCohe and lileitehfoe €eleCo
( as per deputation ferms) :

A cdpy of pay fixation memo is also enclosed for
nccessary actiong .

He is also entitled to ; get the existing deputation

;pay till such & time a finel view 1s taken by Government,

The receipt of this let.tur may kindly be
acknowledged. :

Yours faithfully,
— S A -

( VeCeo Agrowal )
sudit Officer (Cash)

Eae]l Aec aabove

of aates

Copy forwsrded to Shri ism Sewek Srivastava, ietired
hudit Offlcer, for information znd necessary sction, -

r/
\L@Azrﬁﬂa.w,zg |
- ( VeCe AGRAWAL =

AUpIT OFFICuR (Cash )
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BEFORE THE CENTRAL ADMINISTPATIVE TRIBUNAL
 CIRCUIT BENCH, LUGKNOW

4. NC.B6 of 1989(L)

R.S. Srivastava +++ Applicant
Union of India and others ... Respondents.

A?PLICATION FOR TAKING ON RECOPD THE WRITTEN
STATEMENT,

The above respdhdents beg to submit as under:-
1, | That a copy of the written statement prepared
on behalf of Resrondent no.l has been served on the applicant

' personaily at the residence @k onASOth Bugust 1989,

s
j : : - «/‘I
L‘2; That the next date of hearlno in the a;ove ) \
matter is fixed for 22,9,1989 and the Resoondant no. l

is indenting to file his written statement-before this

| | A
Hon'ble Tribunal, J‘ | . » %

A 3. Wherefore it 'is most respectfully prayed that the
- accompanying written statement be very kindly taken on - JI

" the record. |
(VK CHAUDHARI}
Advocate,

Counsel for the Pnsoondﬂnts. '
Lucknow, ;:
‘Dateds 30-8-1989 é

__.-.....a>CO
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BEFOCRE THE CENTRAL ADMINISTRATIVE TRIBUNAL
CIRCUIT BRANCH, LUCKNOW

0.A, NO. 86 OF 1989 (L) “

ReS. Srivastava & ¢ « # ¢ « o & % & o « Applicant
Vse.
Unien of India and ethers % : & +.. & ¢ Respondents

WRITTEN STATEMENI ON BEHALF OF RESPONDENIS

NO, .1 &2

The respendénts 1 & 2 begs te submit as
under: . °

Brief Hister?

Befere givihg parawise reply te the centents
of applicatien it is expedient te give brief
histery ef the case as foilows:e
« ¥
(a) That the applicant whe retired as
A.0,, was appeinted as UDC in the
earstwhile effice of the Acceunt ant
General, U.P., Allahabad en 277451651
in the pay scale of ks, 80=5~120~-FB~8=20~
22C; He passed the S,A.S. Examinatien
cenducted by the Cemptreller and
Auditorwéeneral of India held in
Nevenber/December 1961 and was
appeinted as Sectien Officer en 1Sth
April 1962¢ Thereafter he was premeted
as Acceunts Officer vide 0.0, Ne,
Admn,I/I1I-114/XI1/KW/72 dated 3,731978
and jeined the said pest en 4i7;I578 |
(EN) in the pay scale of Asy 840~56- ..
1000 B -§6-1200, The said pest was

" re-designated as Audit Officer with



( L i

%

(b)

(c)

*

effect frem 173{1984 as a result ef restructuring

in the Indian Audit and Acceunts Department and
the applicaqt was appeinted as Audit Officer
with effect frem 1;3i84y His dete ef birth
being 25:16,1928, the appiicant retired frem

Government'éeivice on‘3l:16.1986;

That after his premetien as Acceunts Officer
he was pested as Addl, Zenal Audit Cfficer in
Lucknew Zene with headquarters at Lucknew vide
Ne, Admn,I/II-114-XII/KW/72 dated 3,7,1978.
Subéequently‘a requsitien frem the U.P. Heusing
Developmenf ﬁoard, Lucknew, fer ;he pest eof
Acceunts Officer was received and the applicant
applied feor the pest.‘ He wawm selected fer the
pest applied fer and was pested en deputatien
with the U.P, Heusing and Develepment Beard,
Lucknew with effect frem 6,9,1982 under the
terms and cenditiens laid dewn in Gevt, ef India,
Min; ef Finance O.M. Ne. F.16(24) Filll/6@
dated 4,5,1961 read with G.I.CM Ne, 19 (24) B-
11(B) dated 27,1,1970 as medified frem time te
time vide 0,0, A.G./Admn,I/11-1L4/KW/3778
dated 21,8,82 read with Nei Sr, -DAG(A)C.Kf21-134/
185 dated 23;9:1982%
That at the time of selectien fer deputatien, the
applicant was en field duty in Bare Banki and
wa%melieved fer deputatien en 6,9,1982 frem that
statien, Haviﬁg regard te the fact that his
headquarters was Lucknew and had joiéﬁ the
deputatien pest at Lucknew it self he was
allowed.deputati;n (duty) all‘wance @ 16% eof
—————

pay frem 639582 te 31;12;85 and @ 5% ef pay frem

‘ e -



b . f ' é@%fii//

! 15186 te 31,16;86, He hewever, claimed the
NNA”_

same @ 20% ef pay fer: the peried frem 6,9.82
te 21,12,1985 and @ 10% ef pay frem 1,1,86 te
31.16,86 pleading that his headquarters was
Allahsbad and net Lucknew fer all purpeses

except T,A. Claim;

E (d) That the applicant made a representatien te
Sr. DAG(Admn) effice of the A.G., U:P., en
; 212,82 claiming the Beputatien (dut;) allewance
; | @ 20% instead of @10% whigh was turned dewn,
} being net cevered by the rules/erders en the
subject, Subsequenfly, after his retirement
o | | on 31,16,1986 the applicant made a represent a-
: tien en l®?4.1988 te Cemptireller and Auditer
General eof India which was ¥ rejected by the
Headquarters vide letter No: 535-CB,I1/91/85
: dated éw2;1989'and‘was cemmunicated te the
| applicant vide effice 1et%er Ne. S;; DAG(A)/
: 21-134/ (11)/695 dated 1642.1989 as desired by
% ~ the Headqugrter§.’

é (e) That the applicant has filed a petitien in

E Lucknew Bench ef the Central Administrative
| Tribunal at Allahabad against the abeve
3 decisiens of A,G., U,P., and Cemptreller and

Auditer General ef Indiay He -has claimed

; deputatien (duty) allewance at the high rates a
: and alse interest en arrears eof the deputatien

| (duty) allewance at the higher rates,
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- PARAWISE COMMENTS

1. That the centents ef para 1 and 2 of'the

appllcantlon heed ne cemments,

24 The applicatien has been filed belatedly and is
barred by limitatien, It deserves te the dismissed

en this greund alene,

3. That the cehtents.of para 4,1 of the applicatien

are factually cerrect and need ne comments..[

4. That £he contents ef-para 4.2, of the applicatien '
need ne cemments,
Se That the centents ef para 4,3, ef the applicatien
need no cemmentx except that the applicant was pested
te Lucknew Zene with headquarters at Lucknew,
6. That the contents ef para 4,4 of the applicatien
need he comments. _
7s That the centemts ef para 4,5 eof the applicatien
need ne cemments,
8 That the centents of para 4.@ ef the applicatien
need ne cemments except that the applicaht was en kzuw
teur at Barabanki and that at the time ef his relief
his headquarter was Lucknew,
9. That the centents ef para 4,7 te 4,14 ef the
applicatien need ne cemments,
10, That in reply te the centents ef para 541
of the applicatien it is submitted that there is ne
cemments abeut the rules geverning the rate of
deputafi@n allowance te be given te empleybés
repreduced frem Appendix 31 ef Chaudry's Cempilatien
of €ivil Service Regulatiens Velume II (part,II)s
It may.be stated that the term 'Same statken' has

net been clearly defined in the rules incerperdted in

%;; : Appendix 31 eof the cempilatien, In this cennectien,
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the definitien eof the term'same statien' in para
4,2, of Appendix=~5 ef the Swamy‘s Compilation of
F.R. S.R, Part,I - General Rules (Nineth Editien

reprint) which is repreduced belew may be £

referred teo:-

'4;2{2g4-‘The term same statien fer this
purpese be determined with reference te
the statien where the persen was en duty

before proceeding en deputatien/fereign

service®

When there is ne change in the headquarters
with reference to the last pest held, the
transfer should be treated as within the same
statisn and when there is cﬁange in headquarters
it weuld be treated.as net in the same station,
Se far as places falling within same urban
agglameration of t he old headquarters are cencerned

they weould be trated as transfer within the same

'stati@n".

11,  That the centents ef para 5i2+ of the

applicatien need ne c#mments.

12,  That in reply te the centents ef para 5.3 ef
the applicatien it is submitted that as per

of fice order No, Admn/I/11-114-XII/Vel./72 dated
3.7.1978 on premetion te the pest of Accounts
Officer (Now Audit Officers since 1.3.84) the
applicant was pested as Additienal Zenal Audit
Officer with headquarters at Lucknew, While
woerking in thefield at Barabanki his headquarters

was at Lucknew an{?is pesting en deputatien te

Wm.
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the U.P, Heusing and Develepment Beard, Lucknew
was (ascerding te the rules mentiened against para
5¢1 abeve) in the same statien and accerding

te the erders applicable at that time he was

cerrectly allewed enly 10% ef the basic pay

admissible aw deputatien (duty) allewance,

13¢ That in reply te the contents ef para

5.4 of the applicatien it is submitted that

the differentiatien made by the applicant
between, 'headquarters and 'Zenal heaéquarters}
is mislegdings In fact the Zenal headquarters eof
the applicant aﬁ Lucknew was his headquarters
fixed by the cempetent autherity under Supplemen-
tary Rule 59, The'applicant was geverndrmed

by the previsiens ef Fundamental Rules and Supple-
mentary Rules and as such the definitien ef
headquarters as given in the Financial Rules,
dictienaries etc, were net relevant te his

case, especially when his headquarters had been
fixed at Lucknew by the cempetent autherity

under Supplementary Rules 959,

14, That in reply te the certents ef para 5,5
of the applicatien it is submitted a that the
relevant paragraph ef the eutside Audit Manual
has net been queted by the applicant fer
referénce. Newhere in this Manual the Zenal
Audit Parties have been shewn as Audit Parties

with headquarters at Allahabad.

O
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15,/ That in reply to the contents ef para 5¢6
ef the épplicatiomait is submitted that Sri 0.K.
Asthana wés net Zenal Audit Officer, Lucknew at
the time of his preceeding ®fm en deputatien te
Jal Nigam, Lucknew és alleged in this para., He
joined Jal Nigam frém Reéional Audit Office (Foed)
Lucknew, where he wzs en debutation. Befeore
jeining the Feed {(Audit) Organisatien he was en
deputatien in Ramganga Preject, Kalagarh. Shri
O.K. Asthana preeceeded en deputatien from
Allahabad, His Headquarter was Allahabad as he
was net éested in the Zenal Audit Office, The
applicant procéeded on dephtati@n frem Lucknew
which was declared as his headquarters by the
cempetent autherityé The fwe cases, therefere,
are net en the same feotings As such the case
ef Sri O.K. Asthana is quite different and has
ne similarity with the case of the applicant.
Neo discriminatien has therefere been madein the
case ef the applidant and as such actien ef the
Respoﬁdent Ne, 2 was net vielative ef Aritche

14 of the Censtititien of Indiay

16, That in reply te the centents ef para
5,7 of the applicatien it is submitted that en
being relieved frem Barabanki statien, the
applicant was reverked te his headquarters i.e.
Lucknew and as pér rules the pay ef the transit
peried i.es 657382 was debited te U,P..Heusing

and Develepment Beard, Lucknew, It may be




clarified that the change ef headquarters frem
Lucknew te Allahabad weuld net have made any
difference in debiting the pay Ber the transit
peried te the fereign employgr viz. U.P. Housing

and Develepment Beard, Lucknew,.

17% That in reply te the centents ef para

558 ef the applicatien it is submitted that the
;ffice of the Acceuntant General, U,P,, Allahabad
is controliing office fer the zenal staff alsey
As such all administrative orders/functions

'are carried eut frem this effice which is the

contrelling effice of the audit units funtiening

- in different zenes, The headquarters at Allahabad

méﬁtioned by t he Acceuntant General in his

D.O. letter dated 11,1180 was referred te in

this conte*t. And therefere, as stated in para
5:4 abeve, the headquarters #f the applicant
remained at Lucknew fer all intent and purpeses,
In this cennectien it is submitted that the

g issue of erders frem Allahabad by the respendents
as a centrelling authreity have ne relation in

any manner te the Headquarters ef the applicant
which have been\du?ly fixed at Lucknew as the

Zenal Audit Officevalways functiened at Lucknew;

18, That in reply te the cmntents ef para
5.9 of the applicatien it is submitted that the
deputatien (duty) allewance is deemed te be

tspecial Pay' as defined in the fundamental
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rules., In terms eof Fundakental Rules 9 (25) the spe-
cial pay is granted in censideratien ef (a ) the
specially ardeous nature ef the duties, ef (b) a
specific additien ti the werk er respensibility.
Altheugh the pest en deputatien and the jeb te be
perfermed at twe different stateions may be the same,
the ardueus nature if the duties te be perfermed

(viz incenvenience attached te the twe different

_statiens) will certainly net be the same at the

same statien where a persen is werking and living
since leng andanether statien where he has te

start afresh,§ As such, grant ef a higher rate eof

‘deputatien (duty) allewance te these sent en

deputatien te anether statien as cempared te these
en deputatiien en the same statien is justified/s

The sanctien of different rates of deputatien (duty)
allewance is thus accerding te the previsiens ef
statutery rules and ars therefere net te be decleered
nhll and veid se suggested byt he applicant, As

% the applicant is geverned by central rules, the

rules framed by U.P. Gevernment and deputatien

(duty) allewance paid te different efficials ef the

state Gevernment dees net need any cemment except
that pay allewance and ether benefits granted
by the twe gevernments i.,e., Central and States

are net cemparable;

163 That in reply te the centents ef para 5¢l€

of the applicatien it is submitted that as mentiened
in cemments against para 5.4 abeve, the headquarters
of the appkizatim applicant was fixed at Lucknéw
fer all intent andpurpeses by the Qompetent
Autherity vide effice erder Ne, Admn,I/11-114/Xiif

e
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/W/72 dated 3.7:78 and net fer any specific
purpeses; In case, the amgpkkzaki® applicants
headquarters had net been changed fpwm Allahabad
te Lucknew en his pesting as Additienal Z.A.C.,
Lucknew, he weuld net have been entitled te
tranfer travelling allewance, which he drew, under
the previsiens ef Sectien IX-Jeurney en Transfer!
of the Supplementary Rules en his transfer/
pesting a s Addl, Zenal Audit Officer, Lucknew,

20, That the centents ef para 6 ef the applicatien

need ne cemments,

2% That the centents ef para 7 ef the applicatien

need ne cemments,

22 That as regards the reliefs seught by the
applicant ﬁnder para 8 ef the'application; It is
submitted that in view ef the cemments against
para 4 & 5 abeve, the deputatioh {(duty) allewance
has been paid cerrectly te the applicant at 16%
of basic pay upte 31.12:,85 and 5% ef basic pay
frem 1,1.86 te 31,18;86 as per rules and ne
furbher relief is admissible te him en this

acceunt,

Therefere, the reliefs seught by the
applicant in para 8 ef the applicatien deserve te

be dismissed eutrightly,

23 That the centents ef para 9 te 12 ef

the applicatien need ne -cemmerts.
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Additienal Pleas

That the applicatien moved%by the applicant
is barred by times That the :Egiizﬁzi;ﬂ was
retired frem service with effect frem 31y1€i86 and
the metter was decided by the autherities gk vide
letter dated.22;11:83. The applicaht made a
representatien te the Respendent Ne; 1 as late as
on 16.,4.,88 after the expiry ef the peried of
filling the applicant under Sectien 19 ef the

Administrative Tribuhal Act,

25¢ That altheugh the'reply was given applicant
that the actien taken by the Respendent Ne, 2 was

in crdef vide letter dated 16.2.89, but the same
will net give fresh cause eof actien te the applicant
fer filling the present applicatien under Sectien

19 of the Tribunal Act, firstly the representatien
dated 10.,4.,88 was made after a leng peried and
secendly the said representatien was net a remedy
previded under any statutery rulé as such this

reply will net give a cause ef actien te the

applicant fer filing the present applicatien.

26y  That the greunds taken by the applicant
are net tenable in the eyes of law and as such
the applicatien in view eof the facts, reasens
and circumstances stated abeve, is liable te

be dismissed with cests e the Respendents 1 & 2,

Senisr Deputy Acceuntant. General
(Admn)
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verificatien

I, BoB., Agrawal, Senier Deputy Acceuntant
General (Admn) de hereby verify that the
centents ef paragraphs — teo — are
true te my persenal knew}.edge, these of
paragraphs &) ﬂr(&] te 2/

are believed by me te be true en the basis

of recerds and infermatien gathered and

te 25

believed by me te be true en the basis

are alse

of legal advice, Signed and verified this
day of ,;?g/iugust, 1989 at New-Delhi/
Allahabad.

Senier Deputy Acceuntant General (Admn)
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IN THE CENTRAL ADMINISTRATIVE TRIBWAL,
CIRCULT BENCH, LUCKNOW,™

C.ANO. 86 of 1989 (L)

R.8,Srivastava Applicant,

Ve rsus

Union of India & Othefs, Respondert s,

REJOINDER OF THE APPLICANT IN REPLY TO-THE WRITTEN
STATEMENI FILED ON BEHALF OF RESPONLENT NOS, 1 & 2.

The applicent,abover named, moSt respect fully

states as under:

1, That the applicant has read and understood

'Q~
the contents of the written statement filed on bebalf
of Respondents No, 1 and 2 and is well acquainted

with the facts and circumstances of the case and replie

given hereinafter,

2. That paras (a) to (e) of the brief history

of the case need no comments,

PARAWISE COMMENTS,

(1) That t he contents of paragraph 1 of the

written statement needs no comrents.,

(2) That in reply to paragraph 2 of the written
St atement, it is stated that the application was
not filed belatedly and is also not barred by

limit ation, The letter rejecting the representation
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is dated 16.2,1989 and the application has been
filed within one year as required under Sectior
21(1) (a) of thefAdniniStrative Tribunal Act, 1985,
The pesition has been further clarifiéd in paragrarh

21 of this rejoinder.

(3) That the contents of paragraphs 3 and 4 of the

written st atement need no comments,

(4) That in reply to the contents of paragraph 5
of the written statement, it is stated that the

applicant was posted to Lucknow Zone with Head Quarters

at Lucknow which was treated as his Head Quarter cnly
for purposes of T.A. and D,A. and not for other service

matters,

(5) That the contents of varagraphs 6 and 7 need

no comments,

(6) That in feply to paragraph 8 of the written
statement, it ie submitted that Lucknow was the
Head Quarter for purpOSes of T,A., & D,A, etc., and not

for other service hmatters.

(7) That the‘contents of paragraph 9 of the written

8t atement need no comments,

(8) That in reply to paragrah 10 of the written

statement, it is submitted that the tern Same St ation

had been clearly defined in the rules incorporated in
Appendix-31 of Chaudhpy's Compilation of Civil

Services Regulations Vol.II, Part II., It read as under:
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" The term same station for this purpose will
be determined with reference to the station
where the person was on duty before proceeding

on deputation/Foreign service,

The following portion as cited in paragraph 10

wn

of the written statement was not included in the rulke
then but it was added vide G.I.Deptt. of Per, & Trq.
W.O0. No, 2/3/86-Estt.(p-II) datediOth april, 1986

to CAG, which had the prospective effect,

When there is no change in Head Quarters with
reference to the last post held, the transfer should
be treated as within the Samé st ation and when there is
a change in Heaa_Quart;ers,'it would be treated as not
in the Same station. So fer a® places falling within the
Same Urban agcolmeration of the old Head (Quarters
are concerped, they would be treated as transfer within

the szme station, ®

Obviously therefore as the rules stood in 1982
when the applicant proceeded on deputation to Houseing
Board, would be applicable in the case of the avpplicant
to whom the rules amended in the yaar 1986 wild not
apply. Since the applicaxt last happened to ke on
duty at Balrabanki Sia_f ion when he proceeded on devut dion
he shall be e@ntitled to 20% of deputation allowaxe aS
pe.f the provisions of rules in force then, Allowing
only 10% deput ation allowance to the applicant

there fore was agsinst the rules in force then.
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S. That the ‘contents of paragasaph 11 of the

written st gtement need no comments,

10, That tbe'reg;lies in para 8 above cover the
replies to the contents of paragraph 12 of the written
st atement, There was no mention in rules about the
word 'Head Quarters' as they stood in 1982 and since
the applicant wés relieved from Barsbhanki Station

whe re hé_ waS last on duty before proceeding on

deput aiion, he,_iaa s fully entitled for 20% of basic
pay as deput ati:on‘ allowance, The amended rule of
1988 would not have retrospective effect but only

prospective effect,

11, That in reply to paragraph 13 of the written
Statement it is submitted that the S.R. 59 under
which the compefent authority fixed the Head Quarters
of the applicant at Lucknow was applicable only

for purposes_of journeys on tour and was not relevant
for other servilcematt_ers'.eonseqwnt on declaration

of Lucknow as ﬁeaa Quarters under S,R.59, the applicant
while on aﬁdit _:duty at office¥ located at Lucknow

was thus not entitled for any T.A, & DA, as the

audit parties which moved from Head Quarter, Allahabad
we renot entitléd for any T.A. & D,A, while auditing
offices situated at Allshabad. Since no satisfactory
definition was .aVailab_le in Fundamentgl Rules and
Supple‘mehtary Rules; X% aS regards the case of the

applicant the meanings given in the various dictionarie

and financial rules were resbrted ;cho‘y Since the
applicant's Head Quarters had been indicated in the
relevant order as Lucknow, it held good only for the

purposes of T,A, & D.A.. The definitbon of Head Quarte
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as given in 'Rule_ 55 in Chaudhry's compilation of

Civil Services Regulation Vol,I by L.S5.Chaudhry, as

also cited in parccraph 54 of the Original application
of Head Quarters

shall be rele~vaqt for detemining the definition/for

purposeé of adnissibility of de*puf atioh allowaxe.

The rule lays down that the Head Quarters of any other

officer are either the station which has been declared

to be his Head Quarters by the gutherity which appoints

him, or in the absence of such & claration the Station

I e e

where the xecords of his offlce aze keptv-%ﬁ*-'ee%eﬁe

There was also no building at Lucknow where the office

of Head Quarters was located, it is therefore, meaning-
less and miSleaaing to state that Lucknow was the

Head Quarters of tﬁe applicant, Head Quarters am

Zonal Head Quarters are two different temms, they are
distinguishable? from each other, The Accountant .
General Shri Me};]ta in his D,0. dated 11.11.1680 had
used both the temms indicating that the Zonal

Head Quarters was not the Head Quarter but only a

rart and parceléof Heéd Quarter and all orders issued
from Head Quartérs were to be complied with by st aff
posted at Zonal.Head Quarters, Head Quarter was thus
superiof to Zonél Head Quarter, Zonal Head Quarters
could thus never be &signated as Head Quarters of the
applicant, ®Since the applicant was poSted to Lucknow
Audit Zone, the' Zonal Head Quarters waS Lucknow only
for the purposes of T.A. & ;).A. and his Head Quarters %

for all other phrposes andservice matters was Allahabad
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12, That ih reply to paragravh 14 of the written
Statement it is submitted that the said outside Audit
Manual was cyclostyled and wéﬁ in vogue in 1982 when
the applicant waé postedin Lucknow Zone and the strengt!
of Zonal Audit Parties was shown at Allahabad alongwith
the other Auéit Parties. The relevant para could

be located if the said outside audit Manual is

summoned and perused by the Hen'ble Tribunal,

13, That the contents of paragraph 15 of the
written st atement are misleading and do not depict a xm
correct picture. Shri C,K.asthans Was on deputation

to Ranganga Projeét, Kalagafﬁ from wheré be was

sent to Regional 2udit Office (Food), Lucknow.

He was not reverted back to Allahabad but joined at
Lucknow office after being releived from Kalagarh. |
Obviously fhe Head Quarter of Shri Asthanazbecame Luck~-
now and not Allahsbad and from Luckrow Recional Audit
Office (Food), he was sent to Jal Nigam Office, Lucknow
on députétion and was allowed 20% of basic pay as

Deput ation allowanéé. Shri Asthana was originally

sent on depubation to Kalagarh from allahabad. When

he joined Regional ‘Zudit Office (Food), Lucknow after
being relieved from Kalagarbh and without reverting

to Allahabad and his Head Quarter thus became Lucknow.
8o the.last deput ation post héld‘by Sri aAsthana, before
joining Jal Nigam Office, Lucknow was that at Regional
Audit Office Food, Lucknow, Shri Asthéﬁa was thus sent
from'Lucknow Station to Lucknow St ation £xzm or from
Lucknow Head Quartet to Lucknow Head Quarter on

deput ation and was éllowed deputatioﬁ'allowance

‘@ 20% of basic pay whereasin the applicent's case

only 10% deputation‘allOWance was allowed though the
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appliceant was entitled for 20% of basic pay as Deputatio

allowance as he was relieved from Barasbanki Station.

If the contention of Respondents, that the applicant's

Head Quarter was Lucknow, is taken to be correct ( which
is not the real position), the transfer from Lucknow
Head Quarter to Lucknow Head Quarter as in case of

Sri Asthana entitled bhe applicent for deputation.

Allowance % 20% of basic pay. By not allowing the

applicant, deputation allowance ® 20% of basic bay.
applicant was thus discriminated against and it amounted
to violatidn of his fundamenfal rights enshrined under
Article 14 of the Constitution of India. Because the
cases of the applicant aswell as that of Sri Asthana
are identical in all respects as far as question of
detemining thaf k¥rkex Head Quarters or interpretation
of the term to same station was concerned vis-a~vis
the deputation allowance to be given to each of them.
Hence the case of Shri Asthana is not differemt as
stated in writtgn st atement but is similar so far asthe
question of allbwing deputaiion allowance @ 20% of

basic pay is concerned.

i4., Thatkﬂmxlin reply to paragraph 16 of the written
st atement it is submitted that on being relieved from
Barabanki, if the applicent was deemed to have been
reverted to Lucknow ascontended by the respondent,
where the applicgnt should have reportedfor further
orders from Head Quarters as thege being no office at
Lucknow nor anf authority seated at Lubknb&, During

transit therefore, the applicant shall be deemed to

‘have been reverted to Allshabad Head Quarters and not

to Lucknow as stated by the Respondents,
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15. . That in reply to paragreph 17 of the written
sf‘étemept_ it is stated that the Contyrolling authority
was Segted at Allahabad and not at Lucknow. The orderS.
were issued by Controlling Authority from Allshagbad
"Cont rolling
Head Quarters where the seat of the/authority existed.
i\To Zonal Audit Office was functioning at. Lucknow and
it is wholly wrong to st éte the Zonal Audit Office
always functioned at Lucknow, The addressof t.he
Zonal Audit Offivc}e, Lucknow may be pointed out by
respondent if at all it functioned at Lucknow. The
then Controlling authority had a very clear conception
of both the tems viz Head Quarters ang Zonal- He ad
Quarters, and hence Lucknow could not be the Head
Quarters of applicant for service matters other

then T.A, & D,A.

16, That in reply to the contents of para¥raph 18
of the written statement, it is statsd thét the
deput ationists represent a homogenous class and to
discriminate them on - the basis of posting to Head |
Quarter city and to a city other than Head Qﬁarters

and granting them 20% of basic pay and 10% of basic

pay as deputation allowance respectively is wholly

unjustified and illegal and is violative of Article
14 of the Constitution which guarantees equality before
law and equal protection —%-ﬁe:;» Law, It has been stated
by the respondents that 20% of basic pay as deputation
allowance is granted on the_bfasis'of.arduous nature of
duty to those posted to a city away from He’ad Quarters.
This contention carries no weight and falls to the g
ground as the seperate rates or deput ation allowance

are adnissible for such type of duty. Ordinary rates

of 10% and 20% of deputation allowance of basic pay
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are included in pera 4.1 of the rules whereas para 4.2

states as undere-

"4,2: Special rate of deputation (Duty) Allowance
may be adnissible under seperate 6#§ers_in any
particular area on account of conditions of
living thgre being paificularly arduous or
unattractive such special rules beingmore
favourable then thatlunder Sub-para 4.1 above,
employees deputed to the area will be given the

bmﬁngﬁmdarmwﬂ

The person Qoing_to a c;ty away from Hegd Qu§rters
performs the same duty which his counter pérthas to
perfom at the city of Head Quartersand transfer is
a nommal featuré in Government service when the
person is posteé away to a city out of Head Quarters

he is also entitled for transfer T,A,, The contentions

of the respondent therefore, is untenable, The rule

therefore, is ultra vires and needs to be struck down
on the basis of undesfrable and unjustified discrimina-

tiono

It is_tfue that the eent ral Government Employees

and State Government Employees are governed by rules

of their concerned Gowvernment. The example given for

St ate Employees for drawing:ZO% of basic pay as

Deput ation AlIOWance,‘whether they were posted to any
éity either at Head Quarters or away to & city other
thhn Head Quarters, was cited only to establish that th
Government of U’.P‘._adherred to provisions of Article

14 of the Constitution while framing the rules for

deput ation allowance to be given to their employees
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whereas the Gove}rnrpent of India discriminated amongst
the employees as'3 Stated above while granting deputation
allowance @ 10% iand 20% of basic pay though the
duties perfozmecfi were similar. |

P
17, That ih zll:eply fo contents of paragraph 14 of the
written st a‘temer.élt, 1t is submitted that the, applic,:ant

had not drawn arl;iy transfer T.A.. It is wholly incorrect

to say that the. applicant had drawn transfer T.A..

The applicant wias posted to Lucknow,:Zdonal Audit Party
as Senior Audit%)r when he w‘as promotéd and posted
as Additioﬁal Zonal Audijg Officer, Lucknow. Furnishing
falsé infoﬁnatii‘on is _pmﬁzs'a%le under the provisions
of Indian Penals Code,

i
18, That the:,! contents of paragraphs 20 and 21 of the
written st ate—:me:{nt need no comments,

| A !
19, That in reply to paragraph 22 of the written
shatement it isi suomitted that since there was no offic
at Lucknow and_’,the Zonal Audit parties were similarly
situated as t-“he audit parties s.ent‘ on inspection duty

from Allahabad and only difference being that Zonal

t
Audit Parties were not entitled to any T.A. and D.A.

while performi;lng audit dutiesin the units situated

at Zonal Head !Quarters and they were entitled to T.A.

& D.A, only wﬁen mdved out of Zonal Head Quarter,

as the audit parties sent out on inspection duty from
Allshabad, were entitled to T.A. & D.A. when going out
of Allahabad it would be incorrect to state that Luckn—
was Head Quarters of applicant. The word'Head Quarter'
necessarily ilg}dicates that there must be same office

at least which could fumction as Head Quarter whereas
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there was no offiCé situated at Lucknow,
|

The Head Quérter of the applicant as declared
under S.R. 59 was only for purposes of entitlement of
T.A; & D,A., andnot @for other service matbhers, S.R.59
is xmmkimus@x contained in Sectién(rxi Journey on tour
and is thus applicable only for purposes of granting .
TeA. & D.A.. It cannot be applicable for other seyvice
matters. The service records of the applicant were
being maintained atf “Allahabad, all ezders regarding pay
increments, audit p@:gogramnes_,_sgbsti_t_ution of‘Staff‘ -
in Zonal Audit _Partfies and posting of Staff, orders for
cont rolling the movement of Zonal Audlt parties,
payment of T.A, and medical claims etc., were issved from
Allahabad and not from Lucknow and as such the Heagd
Quarter of the applicant being Allshabad Deputation
Allowance @ 20% of basic pay upto 31,12,1985 and
10% of basic pay from 1.1,1986 to 31.10,1986 was
adnissible.' under rules, The reliefs sought for by the
applicant deserve t;o be considered on facts, circums-
tances and on merits of the case by the Hon'ble Tribunal

|
20. That the contents of paragraph 23 of the written
st atement need no comments,

i
21, That in repliy to the contents_of paragsaphs
24 and 25 of the additional Pleas, it is stated that
the Aduninist rative Tribunal Act came into force w.e.f,
1,11.85 as such for a cause of action which arcse from
1.11.1982 to 31.10,1985 the spplication Should be filed
within six months of 1,11,1985, The applicant has
filed the application within a period of limitation.

Under Section 21(1){(a) of the A.T.Act vis-a-vis

s

e
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-the impugned order, dated 16.2.198S, The application

e | thus could be filed within a year i.e., upto 15,2.1990
' g since it has been filed before 15,2,90, it is o

within limitation,|Though the representation was made
late to C.A.G., ’c’he" -,pbtent reason was given in
representation for sending it late and C.A.,G. rejected’
L ' - . the representationion merits about which the applicant
»was informed vide letter dated 16,2,9989 .and‘; the re fore,

the limitation woulld Start from 16.2.;989, The case

of Sua Lal Yadav VelrsusState of Rajasthan-1976 & S,.c,c.

(853) is relevant oh the point,

22, That in reply to paragraph 26 of the written

stratement, it is submitted that in view of the facte,

reasons and circumst ances stated sbove, the application
dese rves to succeed|and is liable to be allowed with

costs on merits,

’RM«M\LN}

embe’ ]  ( R.S,SRIVASTAVA
Septemberig 1989 S sSRIVAST )

L UCKNOW: DATED:

VERI FICA‘I‘ION

I, R.S.SrivaStava, Son of Late Shri Lachchu Ram
aged about 61 years,| resident -of 4/553-H.I.G,, Sai
Sadan, Vikas Nagar, %<ursi Road, Lucknow, do hereby
veri fy-that the conténts of paragraphs 1 to 22afe
t rue to my personal knowledge and that I have not
suppressed any material fact.

LUCKNOW: DATED3 MW J_W’.
Sept 15, 1989, | - '

SIGNATURE OF THE
APPLI CART o
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S IN THE CENTRAL ADFINISTwATIVE TRIBUNAL

P ) %ﬂw@a BLNCH, HLLHHHBHQ@
'QCU\QLO ,______?L__
AVP? Arq8/ nf 199
T GA%/S/‘)’ of 199
DATE OF DECISION: —mecmcoimomme
_______ R:S. Sxivastava ... PETITIGNER
—————— cmememm e e e mwimee ADVOCATE FOGR THE
PETITICNER
i ,
VERSUS
S BCn & SYhers L ReseanpinTs
e e e e ADVOCATES. FUR THE
| RESEONDENTS
. ,
FH AR I AT e e R e R e
CDRN"\
The Hon'ble MI,J\AJA‘[(‘Q ) C -« SM\M}'QLIR VC
The Hon'sle Mr._ FQ, Cf%x:cznfcx PrP4 _—
')
14 Whether Repmrters of local papers may be alloued to 4
‘nsee *the judgement? _
2. To be rcferred te the heporter or not? A~
3, Uhether their LDrdothS wish to sec the fair copyh
of thg judgement? -
. 4., UWhether to be clrculated to all other Benches?

ShYANTT/




N ' . v . v /75
. s, ‘ : . .

e - : THE CENTRAL SDMINISTRATIVE TRIBUNAL, LUCKNGW BENCH,
‘ S ’ ‘ LUCKNGY -

Review Application No, 498/92

’

- . - in
- " . 0.A, No, B&/89(L)
. R,S. Srivastava wee  Applicent.
Vs.
g CiA.Gs and others _ “oe 3 '.Respondents -
L
~ - ? ‘ - : Hon. Mr, Justice U,C, Srivastavé; Velo

Hon, Mr, K, Obayya, A.Mf,

~

| (By'Hon.\mr;.K. Obayya,‘A.N.)'
‘% This Review Apﬁlibatign ié'dir?ctad against the
"dfder.and judgemant dated 1,5,1982, The applicant while
working'as Additional Zonal Audik Officer, Lucknow,
- Lucknou Zone; Mas,sent.on depufation as Accounts Officer \

. ) . o
: ; in Y.P. Housing Development Board, deknaqjuhich post

he joined on 7.9.1982.-

t

2, o As he was on deputation, he was entitled for
deputation allowance, which was given to him, in accordance

with appliceble rules, Being aggrieved of what he considered

\\' . | “las Jower rates, the applicant approached the Tribunal praying
that he be paid dabutation allouange atvzo%'and 10% for
différant periods,‘instead of 10% and;S% paid'to hiﬁ.
Central tothe issue was the Question of “bhénge of}Héng
‘Quartefs". Whéra there was changs of Head'auartexs, an
-employeé on deputatiﬁn was ent;tled for allowence as -

prayed by the applicant.,

3.  The Respondents contested the case, and the
deputation allowance given to the applicant at the rates
admissible was justified on the ground that there was no .

change of station of the applicant as his posting in the

...2
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‘

depa:tmedt was at Lucknow and on deputation post also

he rémained at Lycknow, -

%

3

4, The case wss considered in all its aspects.

with reference to rules amd instructions issued by Sﬁé
Governnent:of Indié‘ffom time“to time and the apblgcatiop
was dismissed onthe ground that tﬁe applicant was entitled
for the dgputation_al;owance at the rates of‘10% ard 5% - .,

respectively for the different periodguand he was not

‘ entitled for'higher amount as claimed by him,

/
54 In this review spplication, the applicant has
stated that the subject matter of the case relates to
Division Bench ,' but it was disposed of by Single fqezﬁber'
éench without'jurisdiction. This contention is not cafrect,

as the item relating to allowances is. enmumerated at

51, No. 12 of t he Schedule to C.A.T, Chaiman's Order

6. It is also pointed out that thére are errors in
the Judgement and that consideration of rules not applicable

at the relevent time was done; and” also, the fact that in

'similarfcésbaz higher allowance as claimed by the'applicant

were allowed to dthers, The applicant has reiteratd@d his
understanding of the rules relating to "Head Quarters®,

We have given our anxious consideration to all these pleas, -

7. The judgamént has dealt comprehensively on all the

relevant issues and also the rules applicable in the matter of

daphtation. The deputation allowance is mlatable to change of

Head Quarters, Inthe case of applicant, he was earlier

_posted in the.department at Lucknow and his applintmqnt

 on deputation was also at Lucknow and-as such there was no

- chamge of Head Quarters and therefore hs was entitled for

oo

deputation allowance at the rate of 10% and 5% for the

¢ ‘ sese
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different ﬁeriods._ The applicant's contention that

~ even though he was working at Lucknow, his Head Quarters.
: ‘ ' . placed

was at Allahabad, waas found to be mis=/ since his

appointment order on the departmental post indicetdd his.

posting at Lucknow and’not Allehabad, In this view of the

N | matter, we do not find any error in the judgement,
' \

8o The scope of review is limited to correction : |
errors of facts ' o
of s/ or law, We do mot find any error much less error
on the face of the record to warrant a review of the
A - . | J\zjdgement. The review application is mithouﬁ merit and

accordingly it is rejected,

ﬁ@W - ~ yice Chaiman

Lusknou
dts ’

/ sme/"
Kishas? g 911993




ReSe Srivastava; agei about 6u .. Aop .

years, SO0 ot Late S 1 Tache

resident of h[553, rikas Nagar
Rursi Road, Lucknow

chu Ram.

- Versus
4. The ComptroIler and Auditor Genersl
of India, 10, Bahadur Shah Zafer
Marg, New Delhi.
2. The Accountant General {Audit)sI,
UO o Mlahabadi

l - 3, The Commissioner, UsPo Housing and
Devel@pmerit Board, 104=!Mahatma Gandhi

The Applicant, named -a‘bwe/ %?Qz 2
begs to state ag under ¢
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| pu“b z@ ene or tm f" 1§

~ -—tha Hon‘ ble Trs.bmféizv

pl

2. That the case was 13.sted before the Ss.ngle ; -
Bench of tm.s Hon'ble- Tribunaa.. The Applicant had haraljrf'

i’_;..jents and the audgment was resarvedj_g_;_;i’
Ly - The Was,- thus, not. |

ana Applicent
given fair egp@rtmity for patting m an the argunm‘ts

o and this may be regarded sufficient reaSon m aliow this

pplication, J.he sopy of the 3““3’“@4”' and@rder

' "‘dated 1..5. 1992 i.s armexed as’ >

3, That the juriadietion of the. s"_;{g:.e Bench of
.is Mmited 't:o i:"f“ f"e folmwmg mat’térs s;;

“;l;-*; Qaﬁes relatiﬁg to change Of date Of birthc
o i@ases relating to p@gtﬁngsf transfers, -
' Cases relating to entry(sy in Character Roll

[ (h) ._ ', ) Cages. relating to allotment and evict'ion fr@m

- Government acc@mmo&atmn. L

? (5) ﬂases reiating te ﬁxa‘ki@n m. paye
{“5} L ﬁa@&s x'elatjflag‘

‘tO nlaims of T»ﬁn ﬁl ‘peinbiie
. semeﬂt,, leave, aoining time, transi’er Tmﬁvg LTc .

an d ave‘z‘timez

£9) Cases reiatjng to grmt/remsai of 1aanalaﬁvances.

{10} 'CE;SES}L 'rfélat{liﬂ;g to stagnation increments,

{44) . Cases relating to grant of pension fo Railway

Apparanﬁy S.m.gle 3ench had no jurisdiction to hear .
deeide thé appucatien b@éause relief claimeﬁ by wpucant
was not included in any items of single Bench 5Urisdictien.
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- Audit @fﬂce (Feoa)?, Lucknow sand fmm Regiana‘i mtiit 0
Av.‘(Food) ta Fai ;
anowanee when he was sen*b ‘on deputation t@ ﬁ!al Mgam, :
‘ Laekﬁam from Regional Audit Ofﬂce, Lucknow, - »ﬁga&;@q rter

&)

Thé‘ comp‘i=em EKKERERKRRRER question of am..

ept aa?i:imx élawam:é Q@ 20% instead of 1@%
was to bé ﬁecidéa méer Arti ;f'??"‘«’e“' % of the. Censtitutmn af
Ind1a¢ Thé Amlican’c had the knawledge of case. of

' "'!‘3 Mahabal Rﬁn Vorsug i“ Ca &QRQ & @ther’s vhich W&B décided

by the Hon'bie Supreme Gourt on 3,5,1991 when r@oxfted

in Sway News dpril 1992 issue, The Hon'hle Supmme Cenrt
had obsewed in that case as under 3

The members sheuld ardinarny allow the mattex' e
_»to go to a bench of two members when so- requested.
 This would sufficiently protect the interest of -
o ‘the claimmts an& even af administrative :system
1whase li‘tigati@n may be ’befere the si-ngle mzfj eerg
oy disgesai. | R '

| The Appiicant could not make a raquest befare the Single; '.

Bench for referring 1t tn Double Bench because he had no | .
kmwledge 0f *the abwe 3xmgnem; gf Supran o Coi:?‘;:‘

12',. Zs 1992.1:&19 »dat@ af hearing of: epphcatlon, as the (:a7.=:,e.j ;_f-_ L

: waa repcrted in Jeiyril 1992 issue of Swamy ﬁews. |

é. That the Case cf Skwi GaKa Asthana; ﬁadit

‘‘‘‘‘‘‘‘

_@pli&j:ant. Para 13 of re.jainder statament w&ll make 1%

wholly cleer that Shri CaKe: Asthana, Avait otticer, h%@

| "-firét p‘mce?e‘é‘fe‘d on depu‘t‘aﬁ&en':% ’Ram’gaﬁgé ?‘mjacts .

Kalagarh; wherefron he was ‘gent on depﬁtat 1on to Regiona}. |

Nigem; Luckniow,

ﬁe was. el&awed 2@% @ap

R.A /?awpc%”w»}
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of Shri Asthana was Kalagarh when he reﬁuméd at Kalagarh,
and wh;m he Joihéd at Lucknow in Regional Audit Office,
Lucknow,. his headquarters became Lucknow, So vhen he
was sent to Jal Nigam, Luéknow,, obviously his transfer
was from Lucknow to Lucknow and allowing 20% deputation -
alloﬁanéé to Shri C.K. Asthana and denying the same to the
Appld;canf was clear infraction of Article 14 of Constitu~
tion of India, This glaring fact was omitted by the
Hon'ble Tribunal and the Applicant wes deprived of his
legitimate claim, Thus there was a clear omission of
vital fact by the Hon'ble Tribunal, o

5 Thét the strength of'fhe Civil Inspecting Wing
has been shown‘as‘detailed below in the Manual of the
Civil Inspecting Wing VolumeeX, Third Edition 1984 of
A.Ce, U.P,, Allahabad, |

Page 3
para 1,04,

The Butside Audit Department under the charge of
the Senior Deputy iccountant General (Inspection = Civil)
shall hereafter be named Civil Inspection Wing, The names
of the Sections in the Wing shall also stand changed as
indicated in the succeeding paragraphs s«

The sanctioned strength of the Civil Inspection
Wing, aforesald is as under %
Parties Audit Section Auditors Clerks

Offi« Qfficers
cers

1) Pdeld work '
{a) Zonal |
parties 26 » k2 » -

{v) He:gt a 23
L] er :
SMieso 21 | | 33 30 -

RA. Arniasteg



(o) Partiés

i (d) Partiesﬂ_

'n.) Head

'be pmdnced at the time of discussian. s

. Parties Audit Section Auditsra Clerks
: ' Offiw Ofﬁcers
eers

. for Sette
ion 45 o
Audits o b

for draft
Paras & . e
Reviews 3%

: Quarters e 05 1 35 R

o ooposts s - 2. 5 1 7 o

CTora 51 32 96 e 7

f"- '“.';"T»,“‘ i o i s s e 0 v

It will be seen from %:fh»e: s%rength that the Zonal Audit

parties have been Mcluded in the fiem wark and strength

arkers hes been shom separatelya | ﬂbvicusly

'the Iﬁanual clearly indicates that £ana1 Audit Parties were

fiem parties and as ‘such Lm!;;ncw was the Head Quarters
of the gpplicant fgr%'r,.m purposes only and not for other

matters‘ The &pplicant could not produce. *I:M.s evidence .

. even aftér exemise of due deligence ‘because the Manua‘l

being old was not avallable easu.y.' it is submi.tted

‘ that after strenous efmrt:s on the part o:?.‘ t!ae Apﬂicﬁa‘&‘

the abwe evidence com.d be calleeted now and cou‘id not .

& ' v

: 6. That in pax'a 7 of the audgment para Ly1e2 has
been qu@ted of FR 9 2’:‘:) regarding station" and clariﬁ.ca—

, -tium given in Go I‘ 4 Bepartmem of Perscnnel & Training,
. U.O, Nc.zj 3/&6—Estt.(.n) dated 10.% 1986 tothe Comptmller

a‘nd Auditor General of India.

Mw
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It is submitted that Hon'ble Tribunal have commie
tted an error vhile applying amendment of 1986 in case of
/pplicant, The gpplicant submits that he proceeded on
deputation in 1982 and the rules as they existed then

( 6)

had a mention of about 'station' only end the station

was defined where the person was on #ex duty before
proceeding on deputation/foreign services It is an undise
puted fact that the Applicant had proceeded on foreign
service from Barabanki station where he was performing
his duties. Under the unamended rule he was entitled for
X 2055 deputation allovuance because he was relieved from
Barabanki,

The UeOs of 4pril 1986 could not, therefore, be gpplied
in cagse of Applicant because it did not exist in 1982
vhen the applicant proceeded on foreign service and the

- rute of 10% or 205 of deputation allowance would be detere

mined only with reference to the gtation where %#he zpplie

- cant was on duty and relieved for foreign services The

word Head Quarter did not £ind mention in the rule till
104441986 and hence it could never be gpplied in the case
of Applicant,

Thus Hon'ble Tribunel committed an error on the
face of the rccord by deciding the case on the basis of
riles which were noneexistent in 1982 when gpplicant
proceceded on foreign service. The review application can
be allowed on this ground alone, The Applicant had
submitted two books of Huthu Swamy regarding provisions
prior to 10,4,1986 and therealter with a view to assert
his claim of 207 deputation zllowance in relation to
word "stetion' where he was on duty before proceeding on

foreign service.

R.8 frethas
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%erefare, it 13 most respeetﬁully prayed thai:

© this Review Application may mnmy be allewed and tne
jﬁudgment and {orders datéd 1» 5@ 1992 nay be reealled 811@1

the application be restered to its erigina‘i pcsitien |
for hearing by the Bauble Bench. of this H@n‘ble Tribmal ‘

Eatet May’pﬁ“g 1992@ (R,s. Srivastava)

Advocate
@pl&@m’t‘

s
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IN THE CENTRAL ADMINIS TRATIVE TRIBUNAL (wcmow aznca), |

IuHC‘KNOW.

. REVIEN PETTTTON UNDER RULE 47 OF CEVIRAL mzmsmmvn

’late Shrd Lachchu Ram, residen‘t of M/Sﬁi«. Vikas Nigas
'_ Kursi Raad, Lucknow, é@ here‘by solemnly aﬁfirm and ,state _;; -

: 'h"ompanying review @plicatioa and is w l
= ;“'the i‘acts depased to belaw» |

| »panf;
v-'-flaage of the d@mnem‘ .

Lucknows* ‘ S
- "D&f’r&ﬁ' M’ayéﬁ,lt\, 19920

* that %he contents of paras 4. and 2 0f this affidavi

TRIBUN& (PROCEDBRE) RULES» 1987
- ih’- S

Outs o, 8671889 (1)

ReSs Srivastava . s épplicent

Versus

The Gomptmller & Audi’i:or I
G eral «af India& others = - 4 Respondents,

&hv- - -

- _‘,.’.‘_": .

I@, RoSa Srivaﬂtavaa, aged abbut 6!} Veai‘s, Nngf -

on aath as under $

‘3. That the aéponant is the. a@pli"“’ am; in the acc«-.;"

2. ‘Tha‘a "!:he c@ntents of paras '% te 6 of the accom-

ing review epplicat‘ion are tme t@ ﬁ persenal know-s f»_*:-' )

I R.S. Sﬁvastava,f deponent, do hereby veriﬁy

trie to my personsl knowledge and héliaf. No part o

is falses «Sa help me Gad. E M
| Lq

Jucknows

Dates May 28‘1% 992 f " Deponent,. -
1 1aentity the depoment who has signed before mes.
s (lnsw/ |

...Advocate. '



- : Res er ved
, - . . . .
. CENTRAL ADIONISTRA IYE TRIBWNAL, LUCKNOW BEKRCH
LUCKNOW
O.A., No. 86 of 1989(1‘
o L)
R.S.Srivastava Applicant
/ . . VQISQS
The Comptroller & Auditor
General of India & others, Respondents,

Applicant in person,
shri V.K.Chauwdhari Counse} for Respondents,

A
) (Hon. Mr,Justice U.C.Srivastava, V.C.)
The applicant who retired as Accounts Officer
/'; I 1_\ fmtr service, has filed thtis application praying that
. £
/o \\ \recponoent No. 2 i.e. The Accountant Genersl,

\)I:"i udit-l Allahabad be directed to revise the orders

jowing 10X deputation allowance instesd of' 20%

. s # 1ol
7.9.82 to 31.12.85 and 10X instesd of 5% . ¥

and the arrears for the above mentioned period may
also be paid consequent on iscue of revised orders
ané that interest may also be paid to the applicant

on arrears due till to date.

2. The appillig:ant was appointed as Upper Division
Clerk in the office of respondernt No. 2 in the year
1951, After passing the relevant examinatior, he

was appointed as Sectién Officer irf:he year 1962 and
was promoted as Accounts Officer in the year 1578 ¢

Tnne COPY-

o gl

~//e?
N7

«
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in the pay scale of Rs 840-50-1000~ER-50-1200
which post a a result of the restructuring was

designated &s Audit Officer on 1.3.1984 and

the applicant was appoinfed as Audit Officer on

1,3.84, He was posted as AdEl.Zonal fudit Cfficer
in Lucknow Zone vide order dated 3,7,1978, The
a_plicant was selected for the post of Accounts
Officer in U.FP.Housing Developmert Board, Lucknow
w.e.f. 6.9.1982 said to have been under the tems
and conditions 1aid down inGo t. of India, Ministry
Pinance O.M. No,F.10(24) F, 111/60 dated 4.5.1961
read with G.I. O.M.Ko. 19(24) B-11(B) dated 27.1.70
as modified fram time to timé vide 0.0. A.G./gdmn.
1/11-144/K: /3778 dated 21.8.82 read with No.Sr.,

Y PAG () C.K./21-134/185 8ated 23.9.1982. The applicant
5\

}3 n Barabanki and was relieved for deputation on

/6.9,1982 £rcm there, though his Headquarters wes

= (eflf—cted for Geputation when he was on field duty

at LuCkrow. After being relieved for deputation, he
wac allowed deputation (duty)allowance at the rate

of 10% fror 6.9.82 to 31.12.85 and 5% from 1.1.96

to 31.10.86,

3. Applicant’s grievance is that he i® entitled
- from 6.9,82 to 21.12,85
to 20% deputation allowance/on the ground that his

_ Allahabad and not |
his Headquar:er was at/Lucknow and at the rate of

10% with effect froml1.1.86 to 31,10.86, pleading
that his Headquarter was &llahabad and not Lucknow
for all purposes except T.A. Claim,The applicant made

representation to the departrent which was rejected,

After retiring from his service the ap.licant *

again nade representation to the Comptroller and

e e e oo o 7
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Auditor General of India which was rejected vide

© letter datec 6,2.89,whereafrer the applicant has

approshced this Tribunal,

4. Aplicant's plea i that inthe year 1962

Zonal audit system was intoduced to effect economy

in experditure ancit was started at Lucknow in the
year 1962 and he was posted to Lucknow Audit Zone

as Adcitional 2onal Audit Officer, &8s mentioned above,
No D.A. and T.A. was allowe~d to him and it was
admissible only when he visited the places othe than

Lucknow .As per allegation, the applicant was placed

know on foreign service terms vide letter dated
82.The aﬁplicant was on audit duty &t Barabanki
.Where he wes Zelieved on 6,9.82. According te

pplicant the tem ‘Headquarter' which was also

ned in the posting order. The Luckrow was the

5. According to the respondents, the Headguarter

of the apglicant was at Lucknow £ot#;tent and a3l
purposes and the issue of orders from Allashabad

by the respondents ac controlling ,éuthority and has

no relation with the applicant. If has further been
st';ated that the deputation{duty) allovence)is defined
in fundamental rules and in case the applicant's
Headquarter not been‘ cﬁanged from Allahabad to Lucknow,
he would have been entitled, due under the provisions

of Supplementary Rules onhis transfer/posting as

S & R
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Adcitional Zonal Audit Officer ai Lucknow,

6. It is noticed that inthe appdintment letter

of the applicant it was mentioncd that the applicant
is posted as Additional Zonal ‘Audit Officer with Head~
quarters at Lucknow. On behalf of the appliaant,

there appears to be no dispute that made much difference

" with the meaning o° word 'Headguarter or Station' in

this case, On behalf of the applicant it was condended

that though the dictionary meanirg of Headquarter as

PN .

>™uarters ot residerce of a Comrander in Chief of an Army

Wing to the applicant there was no place at

which could he calj ed Headguarter and the

Headquarter.If the contention of the applicant is

accepted, there were two Headgquarters, one from where
posting orders were issue¢ ané one fror where specified

central place of work within the zone of which he was
to carry on his duties.According to the applicant it

was only headquarter of the zone and not more than

thai:. There is no denjal of the €£fact that Barsbanki
was with;’n the zone of Lucknow and the applicant was
relieved to join at Lucknow itself. On behalf of the
applicant a reference has been made to rule 54 ancé 55 of

Civil Service Reqgulations Vol, I which reads as unders

"Rule 54: 2s a gereral rule and subject to any
special order to the contrary in particular *
cases, the Headquarter of an of ficer on the
staff of a2 Govermment as service or a Clerk in
Government Se certariat, are the Headguarters

for the time beinrg of the Govermgn(t to which

he 1s atrached.® Ty COYY pAlditt
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*Rule 55t¢ The Headgquarters of any otlier officer
areeither the station which has been declarasd

to be his Headquarters by tl'_xe authority which
appLints him or in the absence of such declaration,
the station where the reeords or his office are kept.”

Even 1nrthe defence, o which reliance has been
placed does not help the app.liCant which speaks
thus as a general rule and subject to any special
order to the contrary in particular cases, the

Headguarter will te for the time me being the

R

A
A TONT /.\Rule 55 provides that the Headquarters of any other
/ o ) ‘/ N
. o ™~

be at Luckrow anc on the second part of applicant's

contention cannot accepted that any such place

where records are kept will be considered as Station,

is no
7. There/difference betWeenkhe subsidiary rule

190 and 191 of the Pinancial Hand Book, Vol. II

and: Rules 54 and 55 of Civil Service Regulations
ext racted above, the language of the both of them -
15\ same, on which reljance has beexf}made. Reference
has also been made to F.R. 9(25), para 4.1,2

which reads as unders

“4.1.2,The term *same station' for this
purpose will be ds=termined with reference to *the
station where the person was on duty before

proceeding on depetation/foreign service.
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Headquarter of the government to which he is sttached.
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When there is no change.in the m»headguarters
with reference to the last post held, the transfef
should be treated as within the same station »
and when there is chénge in headduarters, it
would be treated as not in the same station,So-
far as places falling within the same urban
agglomeratilm of t he o014 headquarters are

concerned, they would be treated as transfer

within the sare station.,"

[y

(P-II), dsted the 10th April, 1986 to C &A.G.)

term
aid O.M.itself provides that the/same station

as Headquarter itself was changed and Lucknow as not

in the urban agglomeration of Allahabad itself,

8. Lucknow may be the zonal Headquarter but
even fror the pmvincial. or State Headquarters,

the applicant was transferred tozonsl Headquarters
and it will be his headquarter, Allahabad apart
from being étaté Hesdquarter thé Allahabad was also
the zonal Headquazfer.As such the contention of

the applicart that his transfer wWas in the same
station or that his Headquarter was not changed

and continued to be at Allahabad, fails. A;,such
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By i
he cnﬁnég‘-‘" laim 20X deputation allowance as claimed

B, him add ¥he ayniinss’on. in these circumstances,

ifserves f,c; 'j;e dismissed and accordingly, it is

bmissed ,There will be no order as to cosis.
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vice Chairman.

Lucknow sDated (| 57 4
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